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LEGISLATIVE ASSEMBLY.
Saturday, 8th March, 1930.

—— e

The Assembly met in the Asrembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

MEMBER SWORN:

Mr. L. V. Heathcote, M .L.A. (Associated Chambers of Commerce:
‘Nominated Non-Official).

SHORT NOTICE QUESTION AND ANSWER.
IMPRISONMENT OF SARDAR VALLABHBHAI PATEL.

Pandit Madan Mohan Malaviya: Will Government be pleased to state
under what section or gsections Sardar Vallabhbhai Patel has been sen-
tenced ?

The Honourable Sir James Orerar: I have not vet received any official
information on the subject. I have asked the Government of Bombay to
report the facts by telegram.

Pandit Madan Mohan Malaviya: Will the Honourable Member be pleased
to convey the information to me when he has received it? I expect he
will receive it by tomorrow.

The Honourable Sir James Orerar: I shall be glad to intimate to the
Honourable Member when the information which I have asked for has
been received.

Pandit Madan Mohan Malaviya: Will the Honourable Member try to
obtain it by tomorrow morning?

The Honourable Sir James Orerar: Sir, a telegram is being despatched
immediately. 1 cannot, of course, guarantee when the reply will be
received.

Mr. President: I have received notice of & motion for leave for the
adjournment of the House to draw the attention to a definite matter of
urgent public importance, namely, the imprisonment of Sardar Vallabhbhai
Patel from Pandit Madan Mohan Malaviya. In view of the answer just
given by the Leader of the House, perhaps the Honoursble the Pandit
would be well advised to wait till he receives the reply from the Govern-
ment of Bombay.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rura]) I will, S8ir. Thank you,

( 1413 ) a
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Mr. R. XK. Shanmukham Ohetty (Salem and Coimbatore cum North.
Arcot: Non-Muhammadan Rural): Will he be in order then?

Mr. President: The Chair will be prepared to waive urgency.

STATEMENT OF BUSINESS.

_ The Honourable Sir James Orerar (Leader of the House): Sir, I desire,
with your permission, to make a statement as to the probable course of
business in the week beginning Monday, the 10th March. As Honourable -
Members are aware, Monday, the 10th, Tuesday, the 11th, and Wednesday,
the 12th, have been allotted for the discussion of the Demands for Grants.
On Thursday, the 18th, the Government business will include the election
of & Member to the Standing Committee for Roads in place of Mr. Ganga-
nand Sinha and the election of Members to the Standing Finance Com-
‘mittee. The Honourable Sir George Rainy will move to take into consi-
deration and, if that motion ir accepted, t6 pass the Bill further to amend
the Indian Tariff Act, 1894, and to amend the Indian Tariff (Cotton Yarn-
Amendment) Act, 1927. Friday, the 14th, and Saturday, the 15th, as:
Members are aware, are gazetted holidays.

THE GENERAL BUDGET—LIST OF DEMANDS—contd.

DeEMAND No. 89—ARMY DEPARTMENT.
The Honourable 8ir George Schuster (Finance Member): Sir, I beg to

move:

“That e sum not exceeding Re. 5,47,000 be granted to the Governor General in
Council to defray the charges, which will come in course of payment, during the year
ending the 31st day of March, 1831, in respect of ‘Army Department’.’”

Military Policy of the Government,

Maulvi Abdul Matin Chaudhury (Assam: Muhammadan): Sir, I move
that the Demand under the head ‘‘Army Department’’ be reduced to

Tupee one.
" 8ir, I move this motion as a protest against the general military policy
of the Government, and in particular the policy of not giving effect to the
recommendations of the Sandhurst Committee. Though, Sir, there has
not been any authoritative official pronouncement to that effect, it is
evident that the military policy of the Government is the policy of exclud-
ing Indions from the higher ranks of the Army. It is a policy of perpetuat-
ing the hegemony of the British officers in the Army. One fact that
emerges unmistakeably out of the examination of the military policy of
the Government is that the settled policy of the Government is to deny to
the Indians the opportunity of higher military training, and make Indis
absolutely dependent upon the British officers, both for internal security
and for protection agsinst foreign aggression. We are persuaded to believe
that the British officer has undertaken the onerous responsibility, the white
man’s burden, of guarding the frontiers of India, so that the martial races
from the North may'not sweep upon the plains of Hindustan, or that the
internal peace of the country may not be disturbed by the Mussalmans
‘=1 4ha Hindus flying at each others throats. That is what we have been
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asked to believe. But the last European war has been responsible for
exploding many a myth. It has among other things, exploded the myth of
the white man’s burden, and it has also exploded the myth of the white
man’s superiority. It is time that the Government realised that India ecan
no longer be lulled into sleep by these comforting shibboleths. The Indians
have been demanding their rights and the opportunity of defending their
own country, their own hearths and homes, and wisdom and statesmanship
demand that Government should make a ready response to that. But un-
fortunately there is no sign of any growth of wisdom in the Government.
There is no sign of any return to any sane and sound policy. They are
moving, 8ir, along their traditional lines and this is best illustrated by their
attitude with regard to the recommendations of the Indian Sandhurst Com-
mittee. In that Committee, distinguished military officers on the one side
and eminent Indian politicians on the other came to the unanimous con-
clusion as to the steps that ought to be taken to Indianise the higher ranks
of the Army. The main recommendafions of the Sandhurst Committee
were the creation of an Indian Sandhurst, forcing the pace of Indianising
the Army, so that, bv 1952, fiftv per cent. of the officers of the Indian Army
would be Indianised, and the abandonment of the eight unit scheme.
These recommendations, 8ir, did not come very much up to the expecta-
tion of the country. But they marked a definite advance on the existing
position. I am not, Sir, an admirer of this S8andhurst Report. I consider
it a halting and cautious compromise. but even that, Sir, the Government
is reluctant to accept. Three years ago the Report was published, and
there is as yet no indication that the Government accept the policv under-
lying the Report. The Honourable the Army Secretary told us the other
day that a Sandhurst was to be started in 1983 and there was still three
years to go.

Pandit Hirday Nath Kunzru (Agra Division: Non-Muhammadan Rural):
He never said anything like that.

Maulvi Abdul Matin Ohaudhury: He reminded the House that it was to
be started in 1988.
Pandit Hirday Nath Kungzru: He did not say it was going to be started
in 1988. :
* Maulvi Abdul Matin Chaudhury: This is what Mr. Young said on the last
oceasion :

‘‘May I remind the House that an Indian Sandhurst was to be founded in 1933
and there are still three years to go."

That is the sentence used by him.

Mr. M. R. Jayakar (Bombay City: Non-Muhammadan Urban): Did not
the Commander-in-Chief refer to this matter in the other House?

Mr. G. M. Young (Army Secretary): What I did say was, ‘‘May I re-
mind the House that it was to be founded in 1933 and that there are still
three years to go.”’ I did not say that it was the intention of the Govern-
mont to found it in 1988.

Maulvi Abdul Matin Ohsudhury: From this it is evident that the Gov-
ernment say, there are still three years to wait for the Indian SBandhurst
to come. 8o far, in the Budget we find no provision for any preliminary
expense for the Indian Sandhurst three years hence. My Honourable
friend, Mr. Young, believes in the Bible. According to the Old Testament,
when God created the Universe, He said, ‘‘Let there be light’’, and there

A2
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was light, and God said, ‘‘it was good’’. Imitating the Lord Almighty,
Mr. Young will say in 1988, ‘‘Let there be a Bandhurst’’ and there will
spring up a Sandhurst in the tableland of Dehra Dun and we shall all
rejoice and say ‘‘It is good’’. But, Sir, surely Mr. Young does not expect
us to be satisfied with this lame assurance of his. The Army Headquarters
may congratulate themselves on their effectively shelving the major re-
commendations of the S8andhurst Committee, but do they realige, 8ir, what
has been the reaction on the country of this policy of Government? Now-
-a-days no public meeting is held in any town or village in India but sends
up the cry, ‘‘Long live Revolution’’. Do Government realise the signifi-
cance of this ery? It means that people have lost all faith in the evolution-
ary process in politics. The conviction is growing upon our countrymen
that all the constitutional agitation and all the eloquence of Mr. Jinnah or
the sweet reasonableness of Pandit Madan Mohan Malaviya lead the country
nowhere. At least, it has led the country nowhere nearer its goal, so far
as the military sphere is concerned. Events in India are moving very fast.
They are moving with startling rapidity. Three years ago the Sandhurst
Report was welcomed as a definite advunce, but today, Sir. many rvepre-
sentative Indians will hesitate to put their signatures to o document like
that. I can tell you, Sir; that five years hence, you will not find a single
patriotic Indian who will be left to do it homage. It will be relegated
to limbo of obscurity, as an obsolete and antediluvian document. But at
this particular juncture, the attitude of Government towards the S8andhurst
Report has got an additional significance. His Excellency the Viceroy has
announced that the goal of India is the attainment of Dominion Status.
Dominion Status, Sir, postulates a Dominion Army. Mr. Young cannot
extemporise a band of trained army officers simultaneously with the grant
of Dominion Status, and this attitude of Government and their apathy in
this matter has made the Indian public sceptical about the Viceregal pro-
nouncement. The House expects from Mr. Young an authoritative pro-
nouncement as to what is going to be the policy of Government in this
matter, whether the Government intend to take immediate steps for the
starting of the Indian Sandhurst, what steps do the Government
intend to take for forcing the pace of Indianising the Army, and
what steps do they intend to take with regard to the abandon-
ment of the eight units’ scheme? We want a clear, definite state-
ment on these points. We want to know whether the Government
will still continue its policy of keeping India under the heels of an army of
cecupation, or do they contemplate a departure from that policy. That is
what we want to know from Mr. Young. Before I sit down, I want to
sound a note of warning to the Government Benches. In this country,
there is a vast reservoir of energy, pluck imtiative and enterprise among the
Indian youth. Unless it iz harnessed to the military service of the State,
unless this is disciplined and brought under control, there is every danger of
its seeking an outlet in other directions. Already, Sir, the Indian youth
has become a keen student of Irish revolutionary history and Irish revolu-
tionary methods. De Valera and Michael Colling are the ideals of the
Indian youths of today. (Mr. B. Das: ‘‘Hear, hear.’’") They seek their in-
spiration from the careers of these Irish patriots and their exploits. Now,
Sir, if this revolutionary tendency is to be checked, the best course for the
Government i8 to throw open the higher militarv career to the educated
Indian youth. If they give effect to the recommendations of the Sand-
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hursy Committee, by 1952 half the cadets of the Indian Army, wi]l be
Indians. DBut if they do not give effect to that, if they ignore the Report
of the Sandhurst Committee, if they do not strengthen the hands of thoge
who stand for gradual, constitutional advance, it is quite likely that, in 1952,
the flag that the Indian Army officers will salute mayv not be the Union
Jack, but it will be the Tri-colour flag of an Independent India. (Hear, hear
and applause.)

Dr. B. 8. Moonje (Nagpur Division: Non-Muhammadan): 8ir, I want
to make two or three points on this question. My first point is that the
Indian Army is too big for the needs of the situation. It might sound a
little bit fantastic for me to say in view of the perpetual threat already
magnified beyond bounds, from the North Western Frontier, that the present
ludian Army is really too big for the needs of the situation. I might go
in for a little critical analysis and calculation so that I might try to impress
upon the House that it is really too big for the needs of the Indian situ-
ation. The Indian Army at the present moment is composed as follows :

(a) On the one hand:

Britishers holding King's Commission .. . 7,444
Britigh other ranks .. .. .o .. 62,069
Total Brisichers .. 069513

(b) On the other hand:
Indiants with Viceroy's Commissions .. .e 0o 4,658
Indian other ranks .. . .e .. 1,851,601
Total Indians .. 1,886,349

Such is the Army, as composed at the present moment. Now, one
Dritish soldier, as I have said and proved by calculations in one of my
budget speeches in this Assembly costs the State five times more than
an Indian soldier. Do I mean thereby that the value of a British soldier
as expressed in terms of fighting capacity is five times more than the value
of an Indian soldier? I will not express my own opinion in the matter, but
that is what the British officers allege. Bir Mortimer Durand, who has béen
memorialised in what is known as the Durand Line says in his diary:

“I confess I always thought 100 British Soldiers were worth five times the number
of Asiatics.”

If this value be expressed in terms of numbers of Indian sepoys, then
66,518 Britishers multiplied by 5 means 8,47,565 Indian soldiers. This
plus 1,56,849 actual Indian soldiers means 5,08,914 trained Indian soldiers.
So the whole Indian Army at the present moment may be said to be com-
rosed of 5,083,914 fighting Indians. But let me be not unfair to Bir
Mortimer Durand. He further on says:

“‘Anything more cool and gentlemanly than a Sikh under fire is not to be found; and
at all events, with the cavalry branch, Indians are far more practically useful.”

Now, what is the military threat to India? There could be no threat
from the seaside, because there is the British Navy, and India forms &
bright jewel in the Crown of the British Empire. Therefore, there is not
much of a threat worth mentioning from the seaside.

Oolonel J. D. Orawford (Bengal: Europesn): What do you pay for this
Navy?
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Pandit Hirday Nath Kunzru: What do the Dominions pay?

Dr. B. 8. Moonje: That is not the point. What we pay for the British
Navy is not the question at the present moment. My point is that I want
to make out that the present Army is too big for the needs of the present
situation in India. The military threat to India therefore is practically
nothing from the seaside. Now let us see the land frontier. It is practi-
«cally nothing from its Eastern frontier. It is practically nothing from its
Northern frontier, because there are the invulnerable Himalayas. The only
frontier which allows a military threat to India is the North Western
frontier from Baluchistan to the Khyber. Now, what are the populations
there? My Honourable friend, Mr. Coatman, the Publicityv Officer of the
lGovemment of India, interrupted me the other day, and I am now quot-
ing 'from the book which he has presented to Parliament as the Report upon
India in the year 1927-28, this being his latest book. About the people
inhabiting the hilly country known as the Tribal Territories bordering on
our North West Frontier he says:

. “They (i.e., these tribes) are believed to number three millions” (i.e., 30 lakhs),
“‘of whom at least half" (15 lakhs) ‘‘are males and of the latter, close on three quarters
of a million"” (about 7 lakhs) ‘‘are regarded as adults and fighting men’’,

Therefore, we have got in all 7 lakhs of men on the North Western
{rontier who are regarded as a perpetual threat to the British
Empire in India. We have therefore to provide against any aggression
coming from these 7 lakhs of men only, and these 7 lakhs of men are armed
with what weapons? Mr. Coatman says:

‘‘Their armament has vastly increased within the Jast few years, and as long ago as
1820 there were -believed to Le not less ihan 140,000 modern rifles in tribal territory.”

Suppose now that their armaments have vastly increased since 1920.
In seven years the number of their rifles may have increased by 10, 15 or
20 thousand. That means that, at the most generous calculation, there
are now not more than two lakhs of modern rifles there at the present
moment. Therefore, the military threat, which is regarded as a perpetual
threat to India, and on the excuse of which such a huge military expendi-
ture of 55 crores is justified, is a threat composed of 7 lakhs of fighting
men and about 2 lakhs of modern rifles. I hope it is not contended that
the people there have got 50 pounders, or 80 pounder guns or field artillery
or machine guns or air force. There are no such modern scientific weapons
there in the possession of the people of the tribal territory. And supposing
if they had, have they the training and the scientific knowledge needed for
their use on the battlefield? Therefore on all the most generous consider-
ations, the military threat to.India is composed of only 7,00,000 men and
shout 2 lakhs of modern rifles. Besides are these men trained, drilled and
disciplined on modern scientific lines? The Great British General 8ir Ian
Hamilton says, in his book, ‘‘Soul and Body of the Army’’:

““A thousand men standing up in the open with arms in hand, each anxious to
fight himself, but each uncertain of how far his fellows meant to fight, were liable
to be scattered like chaff by a mere handful of soldiers hypnotised by habit into res-
ponding as one individual to the crder of their SBergeant.”

Are these tribal people so trained? In order to provide against the
possibility of an attack on India by 7 lakhs of men armed with 2 lakhs of
rifles, we have provided for an expendifure this year of 54 crores and 20
lakhs of rupees. That is the calculation that I have come to and I am
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going to present this calculation to my Honourable friend, Mr. Young,
who is the Army Secretary in India. If he thinks that he can present &
"better case to justify a military expenditure of 54 crores and 20 lakhs, I
-should invite information. I keep an open mind.

That is one point that I wanted to speak about and therefore my con-
tention is that the present military policy in India is lavishly expensive
I therefore believe that, looking to the possibility of any threat of foreign
aggression, as it exists at present, there is no need for such a heavy ex-
penditure on the Army in India.

Now, I should like to draw the attention of the House to a little speech,
as reported in the Press, made in the Council of State day before yester-
day by His Excellency the Commander-in-Chief. The points that be made
‘out in his speech are as follows. First he quotes with approval the fact
that whereas all the European countries have seen their way to increase
their military expenditure, it is only England that has reduced her military
expenditure, thereby perhaps indicating that the military threat to England
has become very much less. Have the Germans ceased to entertain any,
Iind of idea of hostility to England? Has France ceased to be so inimical
to England as she was about 50 years ago? Is Russia so very friendly to
England that England may feel that there is no military threat from that
side, and therefore England must reduce her military expenditure? And
His Excellency the Commander-in-Chief puts it with great pride and satis-
faction that England should teach a lesson to other Nations like America,
Germany and France and see its way to reduce its military expenditure
from 51 to 40 million pounds, that is, a reduction of 10 million pounds.
‘And India alone in the British Empire, with a military threat of 7 lakhs
of fighting men only, is not in a position to be able to reduce
ité military expenditure by very much more than Rs. 80 lakhs. T said the
other day that even this reduction is a make-believe reduction, an eye-
‘wash, a camouflage. I have made calculations and proved that it is nob
the real reduction that it ought to have been.

The second point of His Excellency the Commander-in-Chief, which
concerns me at present, is this. A question was asked two days ago in the
House of Commons by Commander Kenworthy, and Mr. Wedgwood Benn,
the Secretary of State for India, said that he was quite prepared to consider
the extension of the present scheme of Indianisation of the Indian Army
if the Government of India felt justified in recommending it on the basis
‘of the results already achieved. In this connection, His Exvellency said
in his speech in the Council of State day before yesterday that the recom-
mendations of the Skeen Committee had been given effect to in every res-
pect except in regard to the eight unit scheme and the establishing of the
Tndian Sandhurst in 1933. He said further that the Government of India
did not feel confident that the cadets coming forward for the Indian Sand-
hurst could be relied upon as being sufficient either in quality or in quantity
so a8 to justify the Government in undertaking the heavy expenditure in-
volved in the immediate creation of an Indian Sandhurst with possibly &
very large staff. This means that His Excellency has two objections to the
creation of an Indian Sandhurst. The first is that the Indian cadets tha¥
have so far come forward have not given entira satisfaction, or at least as
much satisfaction as he was led to expect, and therefore, if an Indian Sand-
‘hurst were started in India, it would be a costly thing, and it would not be
patronised or made full use of by the Indian cadets, that is, what His
Fixcellency means to convey is that it will be creating a supply before
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there is any demand for it, if he were to go in for an Indian Saadhurst.
Let us see what are the results achieved so far in regard to the cadets
appearing before the Interview and Record Board for selection for admis-
sion into the cadet colleges of England. Taking for instance, the last
examination, the November examination, out of the two examinationg that
were held last year, only one examination was held in 1928—taking the last
November examination, let us see what the results are. The results were,
if I remember aright—I am open to correction with regard to these figures—
the results were that 69 students appeared before the Interview Board.

Mr. G. M, Young: Fifty-nine, three in England and the rest in India.

Dr. B. 8. iloon]o: If I remember aright, 69 appeared; I think 1 am
right. But T take your figure as 59, and that is for how many vacancies?
Would you supply me those figures?

Mr. G. M. Young: There were 10 vacanciey at Sandhurst . . . ..

Dr. B. 8. Moonje: 1 will tell you if you do not remember. So far as my
information goes, there were 10 vacancies for Sandhurst, 4 for Woolwich
and 6 for Cranwell. Is it right?

Wr. @. M. Young: I think yes.

Dr. B. 8. Moonje: Oh that does not matter. That is, about 20 candi-
dates were to be selected, and 69 candidates, according to my memory and
59 according to the information of my Honourable friend, Mr, Young, the
Army Secretary, appeared for the competitive examination. That is & good
competition, three or three and a half times as many students appeared for
competition as there were vacancies. Who can say that is not a good com-
petition with a better promise for the future? Therefore, even from this
point of view, from the point of view of the students taking advantage of
the competition, the result is not to be despised, because three times as
many students appeared for competing for ten vacancies for Sandhurst, six
for Cranwell and four for Woolwich. Besides, the Government, as my
Honourable friend, Mr. Kelkar, just reminds me, have not been undertak-
ing, as they ought to, any propaganda work in order to popularise it and
bring in a larger number of students for the competition and also has not
been creating a larger number of vacancies. The Government may, or
rather are, unmindful of their duties in the matter, but it concerns me:
vitally and I am therefore carrying on the propaganda on my own initiative,
but it is not looked upon with favour, I personally know, by the Members
of the Bureaucracy. (Aw Honourable Member: ‘‘How many passed the
test”’?) I will just come to it.  Sixteen boys were declared passed both in
the written and oral examination for Sandhurst, but unfortunately only 10
were tnken, because there were no vacancies for the other 6, though they
gatistactorily passed the examination held by the Interview and Record
Board. What damping effect will it have on the young men if only ten
vacancics are to be filled up every time out of so many boys competing and
passing the examination? Look at the amount of disappointment and dis-
content that it will give rise to. As regards Cranwell, there are only 6
vacancies; 7 boys were declared passed but only 6 were taken, and one was
kept out because there was no vacancy. As for Woolwich, none from India
was taken. Now I might cite here an instance which is very instructive.
One boy had got 747 marks total for the Woolwich examination. Though:
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the number of pass marks fixed for Woolwich was 680, he got 747 marks,
that is 57 marks more than the total pass marks fixed. This same boy got
656 for Sandhurst, for which the pass marks are 540 that is 116 more than
the pass marks fixed. So this boy got very much more than the pass marks
both for Sandhurst and Woolwich. But he could not be taken in for Sand-
hurst because there were no more vacancies than 10 and he could not be
taken in for the Woolwich because unfortunately he did not get a sufficient
number of marks in one subject, mathematics. Up to two years ago, up
to 1928, the marks in mathematics, and chemistry or physics were com-
bined and the pass marks fixed for the combined subjects were 240. A
boy was required to pass in two subjects combined either mathematics and
chemistry, or mathematics and physics and was required to get 240 pass
marks in these combined subjects. If we take that standard, this boy
failed only for want of 3 marks because he got only 237 marks in these com-
bined subjects. He got 210 marks in the Interview and Record Board
examination though the pass marks fixed are only 140; that is, he got 70
marks more than the pass marks. But, according to rules, he could not be
taken, because he did not get a sufficient number of marks in the subject
ol mathematics, and he failed by 3 marks only in the combined subjects
of mathematics and physics. I have referred in my questions, asked some
days ago, to what Lord Rawlinson, our late Commander-in-Chief had said
in connection with slackness of the test of these competitive examinations
for entry into the military colleges of England for British boys.
He has said in his diary that for the competitive examinations for
Sandhurst and Woolwich about his time, though the standard was
the same, as it is now, the standard for testing of British boys was
very low; because a sufficient number of cadets were mnot coming
forward to fill the number of vacancies that were offered. (‘ould not a
little relaxation be made in the observance of these rigid rules so as to pro-
vide for taking at least one or two students for Woolwich like the one of
whom I have thought to make mention here? I may make mention here,
for what it is worth, about certain misunderstandings or impressicns pre-
vailing among the people in respect of selection of Indian boys, particularly
for Woolwich and Cranwell, though I do not believe that there could be
much truth in them. Anyway, the impression is gaining ground in the
country that prejudices are still lingering in the minds of the British officers
in two respects. First, that boys generally not belonging to what are
called the martial classes, though quite up to the standard of fitness pres-
cribed for selection, are generally turned down; that is one misunderstand-
ing prevailing among the people. The second impression or misunder-
standing that is prevailing is that, though they might take some Indian
boys for Sandhurst, as far as possible, they turn down boys for Woolwich
and Cranwell. I do not think that that kind of misunderstanding is well
founded, but at least so far as there is any little ground for such belief
among the people.

An Honourable Member: What are the conditions under which boys
are permitted to appear in the examination?

Dr. B. 8. Moonje: The Honourable Member can get a copy of the
rvles and regulations and see for himself. There is no time for me to go
into that now. The results of the examinations for the last two vears
give some basis to that belief, to that misunderstanding, to that im.
pression amongst the people. + In 1928, so far ag my information goes, no
student was selected for Cranwell or Woolwich. In 1929, excepting the
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last examination of November, 1929, no students again were selected for
Woolwich or Cranwell. In the last examination only one was selected
for Woolwich from amongst 69 boys who appeared for the competition in
India. Tt may be that, in the opinion of the Interview Board, none of
the boys was fit for Woolwich. It may be, and yet these things give
colour to the belief, to the misunderstanding amongst the people, that
boys for Woolwich and Cranwell are to be turned down and boys for
Sandhurst alone are to be taken. It is this point that I want here to
bring to the notice of the Government of India, and I wish they could
do something to remove this misunderstanding, this impression, wherever
it might exist. Therefore, from what I have said, it has been proved
beyond doubt, beyond contradiction, that so far as the results of the
Interview and Record Board examination are concerned, boys come in suffi-
ciently large numbers for competition to be selected for the vacancies,
however few they may be, at Sandhurst, Woolwich and Cranwell.  There-
fore, this system of Indiamisation of the Army so far has achieved results
even to the satisfaction of the British Military officers like those of the
Board and I hope these results, when brought to the notice of His Ex-
.cellency the Commander-in-Chief, will be found satistactory even by him
and enable him to revise his opinion in the matter, and recommend and
justify his recommendation for further substantial extension of the Scheme.

Now, as regards Indian officers who have been given King’s Commis-
sions, there are I think about 115 in number. About them the Skeen
Committee themselves say:

“There are & number of young King’s Commissioned officers already in the Indien
Army who sre pronounced by their Commanding officers to be efficient according to
the single standard of efficiency which the Army recognises, and many of these have
reached their present position in the face of far greater disadvantages and difficulties
than a British boy has to overcome.” (Page 21.)

Thus they have stood the test of efficiency, the only one standard of effi-
cciency which ought to prevail in the Army. Therefore, either from the point
of view of cadets coming up for the competitive examination before the
Interview Board, or from the point of view of the efficiency of the
Indians who have been given King’s Commissions and are working in the
Army under British Commanding Officers, it has been proved that the
results achieved so far are quite satisfactory and most promising for the
future. I am therefore surprised at the statement made by His Excel-
lency the Commander-in-Chief in the other House that the Government
do not feel confident that the cadets coming forward for the Indian Sand-
hurst could be relied on as being efficient either in quantity or in quality
€0 a8 to justify the Government in undertaking the heavy expenditure
involved in the immediate creation of an Indian Sandhurst. Until an
suthoritative case with substantial proofs has been made out from the
Government's side, justifying the remarks made by His Excellency the
Commander-in-Chief that the Governmeni. do not feel satisfied about the
results achieved so far we must be pardoned if—we feel we are justified if
—we attribute motives to the Governmeat that they really do not look upon
‘the Scheme of Indianisation with any favour. 1f, as I have said, the
‘results are satisfactory, then there is absolutely no reason why Govern-
ment should not come forward and allay our doubts, remove the misunder-
-gtundings that are in our minds, by making a declaration that, as re-
commended by the Skeen Committes, an Indian Sandhurst will reslly be
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-established in 1983. If they are still cuspicious, if they are still doubtiul,
-ubout the efficiency of the Indian cadets, they have got the Military College
at Dehra Dun, they might increass the number of entrants in that
-College; they might reduce the fees of the College so that a larger and
larger number of intelligent boys might find it within their means to
join the College; they might train themn, and in three years’ time a suffi-
ciently large number of cadets trained in their own way, and by their own
men in Dehra Dun, would be available for taking their education and
training in the Indian Sandhurst. Thus so far I have not been able to
find one valid reason amongst those which the Government have advanced
so far against an Indian Sandhurst being established in 1933, as recom-
mended by the Skeen Committee. ~ With these points before me, Sir, I
cannot but support the cut that has been made by my friend, Mr. Abdul

Matin Chaudhury.

Nawab Sir Sahibzada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): Sir, I really sympathise with my Honourable
friend, Dr. Moonje, in his impatience i see the Indian Army Indianised
at the earliest possible date and made less expensive than it hag been
in the past. There are many others in this House who are of the same
-opinion and would like to see the Indian Army Indianised to its full ex-
tent, as fast as possible, and to cut down the Army expenditure to its
minimum, and to this extent, Dr. Moonje has my fullest support. Sir, I
hold no brief for my friend, Mr. Young, or for the Government of India,
and if T make a few observations on this subject, I hope they will be taken
a¢ the spontaneous remarks of a man, who has spent most of hig time
with the Indian Army in their operations in the various centres of their
activities. I feel I also have a little justification for speaking on this
subject, because I happened to be a member of the Sandhurst Committee,
which has come under discussion. 'These are the two pleas which T can
bring forward for the expression of my viewgs on this gubject.

Taking first the general question of the expensiveness of the Army,
I know from my personal experience that the Army expenses are more
strictly scrutinised in most of the Departments of the Army than the ex-
penses of - some of the ordinary Depurtments of the civil administration,
In the ordinary administration, the addition of a lakh here or a lakh
there does not count for much. As a matter of fact, for very ordinary
reasons posts oan be created for people who can make themselves indis-
pensable in some of the Departments, on the plea that their expert opi-
nion must be available and money does not matter very much in the
creation of such posts. But in the Armyv, no new appointments can be
created, no additional officers ean he appointed in a battalion, neither can
a joint Commandant be appointed to command a regiment. But, whether
the present strength of the Army is jnust enough, or whether it can be
reduced, is reallv the point at issue. I think that in spite of all that has
fallen from the lips of my friend. Dr. Moonje, the Army is really not tao
large at its present strength. At present the dangers may be less or
more, T cannot sav. Dr. Moonje thinks that we are quite safe from the
North-East. and South-East borderg of India; and though I cannot fully
agree with him on that noint. there may be some justification for it; but
as far as the North-West Frontier is concerned, we are certainly not safe
from that corner, thouch here the hlame lies with nur own people perhars,
Rut I think it is not the danger from the tribesmen alone for which India
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has to keep up thig Army, but it is on account of the possibiliti

dangers and invasions from that dircetion that India musﬁ:o :ml:il;tlaei; O:
strong Army.  As to the direction of the possible invasions of India, the
invading Army need. not follow the routes through the Hindu Kush l:a.nge
or the valley of Chitral. or even through the Kabul or Kandahar plateaus.
There is a very open space and s fine route for the possible invasion from:
!;hq North, between the Fast of Persia and the West of Afghanistan; and
it is for that reason that Baluchistan at least should be well defended
and well equipped with troops, ’

Sir. the Army is u thing which cannot be raised or created in a day; it
requires a great deal of training anl equipment: and if anything extra-
ordinary happens on Indian borders. the same difficulty will arise as.
bad to be faced by the British Government in raising the Kitchener-
Arm_s:. If the war had not been prolonged and given more time for the
training of the new troops, perhups the raw material or half-trained troops
that were pushed on to the German frontier, would have failed to achieve the
victory.  You keep your watchmen for eventualities; whether you see an
mmmediate danger of burglary in vour house or not, still vou have to keep
permanent watchmen at your gate to make sure that vour house is not.
burgled. It is a kind of watch that has to be maintained by keeping »
permanent army.

As regards the personnel of the Army, Sir, let us take it for granted that
it is a bit large. But with the very indifferent communications and
very inferior equipment as compared with the armies of the West, you
have to keep a larger number. T believe the expenses go a good deal to-
wards the equipment of the Ariny and the opening of new communications,
and especinlly the mechanical transport, etc. When these communi-
cations are completed, when the equipment is brought up to date, and
when you can put in more aseroplanes and strengthen the Air Force, per-
haps the number may then be reduced. Sir, my friend laid great stress on
the British element in the Army. He thinks that it is very expensive, and
that the cost is five times more than the cost of the Indian section. That,
I am afraid, is an unavoidable evil. My friend has not .touched at.
a1l the question of the internal peace of the country. (Colonel J. D.
Crawford: ‘‘Hear, hear.”’) Perhaps he has intentionally avoided it. He-
spoke only of the poor North-West Frontier Province and the dangers from
that corner. But that i not all. The internal peace of the country
almost entirely depends on thig British clement in the Army. . . . .

Dr. B. 8, Moonje: 70,000 Britishers are required for internal security ?

Nawab Sir Sahibzada Abdul Qalyum: Yes, I think so; the country is
nearly as big as the whole of Europe. I may give an example. In 1919,
when we were unexpectedly attacked at Landi Khana, and wanted some
troops, we could not get more than three to four thousand men in the
whole country north of Jullundur. Occasions like this do arise every now
and then and may arise again. You must not forget the great disgrace:
that India had to suffer by the temporary fall of Thal though for a few
hours only—this was simply due to the fact that we could not spare
troops for that corner, although we knew the danger was real in that
direction, and troops from the Khyber had to be tramsported to the Thal
gide in lorries . . . . . ‘ T
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Dr. B. 8. Moonje: The inner history of that war has yet to be written.

Nawab 8ir Sshibsada Abdul Qaiyum: When it is written, I hope you
will be able to change your opinion. If, as I say, communicationg are
opened and tramsport is improved and the Air Force comes more into
<operation, naturally the personnel of the Army will be reduced. But
what I want to say is this: it is the armament and the equipment part
of the Army which absorbs the greater part of the Military Budget. It
is the opening of new communications and various other matters of that
sort which lead to the expensiveness of the army and it is the standard
of life and equipment of the forces, as compared with other European
-countries, that go to swell the Army Budget. Have vou ever compared
the rise in the -civil expenditure with that in the Army? Every day in
this House, Resolutions are put in for the increase of the salaries of the
Postal and Telegraph Department employecs, of peons here and of peons
there, und so on. If you will compare the figures, vou will see that the
pay of thc Army man is comparatively very low. As regards equipment,

12 Noow of course, that is not the concern of the poor soldier. He is

* vprepared to sacrifice his life for the sake of the Rs. I3 or

Rs. 23 that he is getting o month. He does not get even a rupee per
«day, which is given to an ordinary coolie in many parts of India; nor has
he any additional advantages in the military service by way of pensions,
etc. Even the higher officers of the Army draw lower pensions
than those drawn by officers of their rank in the civil services. Well,
Sir, 1 don't like to go into grester details here, but all that I want to
point out is that the greater part of the Army expenditure is incurred on
the present.day equipments, and the moment those equipments, etc., are
brought to the level of those that exist in other advanced countries, there

‘will then be the possibility of reducing the expenditure, as well as the
number of men in the Army.

I will now come to the Sandhurst Committee’s Report. There were
three points made by the Mover of the Resolution. The first was that there
were no signs of the establishment of an Indian Sandhurst in the near
future; the second was that the eight units’ scheme, which was recom-
mended to be abolished by the Committee, is still in existence; and the
third was that a larger number of candidates were not teken at the
entrance examination. Sir, I think that the recommendations of the
‘Sandhurst Committee were very moderate and modest, and they should
have been accepted without much hesitation. There is still a chance for
Government to reconsider the matter before it is too late . . . .

Mr. M. A, Jinnah (Bombay: Muhammadan Urban): It does not want
to.

Nawab Sir Sahibzada Abdul Qalyum: Well, Bir, I shall come to the
establishment of an Indian Sandhurst later on, but I do not see any justi-
fication for Government refusing the recommendation for the abolition of
the eight units’ scheme. I have never been able to understand the great
danger that would follow if Government accepted ’oha.t. recommenda.txog,
1 have never been able to understand the great delay in the removal, if
I may use the words that have often come to my ears, of the untouch-
ability bar put on those eight units. Why should those eight units be
seggregated from the rest of the Army? Personally, I h.ave not ‘been able
to understand the reasons for the policy of Government in that respect.

Mr. M. A. Jinnsh: Because the British'‘did not want to serve under
‘Indian officers.
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Nawab Sir Sahibzada Abdul Qaiyum: Well, they have been serving in.
the civil Departments, and in the Army too there are many umits in which
Indiens are serving in the non-Indianised units along with Britishers. If
there are cases where they can live together and work together, why should:
these eight units be particularised for Indianisation? The Indian officers
lose tl(:ie opportunity of learning a good many things from their British
comrades.

Then, Sir, as regards the candidates coming up for the Sandhurst
examination, I had the opportunity of sitting on the Interview Board once
or twice. To be frank, and I hope my friend Dr. Moonje will not feel
injured, if I say that the type of candidates that is coming before the
Interview Board, with some exceptions of course, is not the real type of
men whom you will care to have for the Army.

. Dr. B. 8. Moonje: Do you contradict the figures that I gave out of the
candidates who appeared at the last examination?

Nawab Sir Sahibzada Abdul Qalyum: I have already said, with a few
exceptions. I do not condemn the whole lot that came up before the
Board. I only say that the majority, with of course a few exceptions, is
not of the type of people who will do well in the Army . . . . .

Dr. B. 8. Ioui]e: Beven more candidates passed than there were:
vacancies. You must remember that.

Nawab 8ir Sahibzada Abdul Qalyum: If you simply want to change the
colour from white to black, you are quite justified, but what I am referring
to is that the type of man with character, who can command a unit in
action, is not forthcoming. I do not know if all that is wanted by my
friend is a change of colour and that he will not attach much value or
credit to the spirit inside the candidates, but I don’'t want to enter into a

discussion with him on this point.

Dr. B. 8. Moonje: That very agency composed of not Indians but
British officers, that certifies the character has passed seven students more
than there were vacancies.

Nawab Sir Sahibzada Abdul Qalyum: When my friend said that there
were as many as fifty candidates for as many as twenty posts, and that
that was a good competition, I thought in my mind whether 2} candidates
for one post was really good competition. I think that 50 candidates for
one post will be a good competition out of 80 crores of people, who want
to get themselves trained for the Army. You have not condemned very
many. A boy may have passed, and he may not have got a post; but
you must see how many failed to get through.

Dr. B. 8. Moonje: Perhaps, from your point of view, 38 crores should
compete for 10 vacancies?

Nawab Sir Sahibzada Abdul Qatyum: That is exactly what I am coming
to. 1 want the thirty crores to break up their caste system and that
they all should make up their minds to go up for military service . . . . .

Mr. M. A. Jinnah: Then we shall not have to discuss the Sandhurst
Report at all. -

Nawab Sir Sahibzada Abdul Qaiyum: The Sandhurst Report is reslly
out of date now. When you signed it on the 9th of November some
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years ago, the communal trouble was not so bad in the country. But
do you now suggest, in the light of what is happening in the country
today, that the Army which is maintained for keeping peace and order
should be interfered with by & new experiment, especially when your
police have been accused of partiality and class prejudices? Do you want
to establish a Sandhurst here, when the cadets will be living in an
atmosphere surcharged with ideas of independence and cries of ‘‘Long
Live Revolution’’ and what not? Well, you must change your mind now
and take your Sandhurst either to the South of the Andamans or to
Australia and establish it there, so that the cadets may be free from this
poisonous atmosphere !

Mr. M. A, Jinnah: Does the Honourable Member still require respon-
sible government in the North-West Frontier Province or not?

Nawab Sir Sahibzada Abdul Qaiyum: I shall not ask for it if others do
not want it. I have said, on the floor of this House, more than once
that I am not a great believer in these reforms, but as we are part and
parcel of India, and we do not consider ourselves a bit less fitted for them
than you are, we claim constitutional advance as our birthright. We
are second to none in education, and in patriotism. We have been Indians
for the past hundred years, so much so that we have sacrificed our mother

tongue for the sake of Indian citizenship, by adopting-Urdu as our lingua
franca.

Dr. B. 8. Moonje: Does the Honourable Member argue that, owing to
the communal troubles in India, the Indian Army should be disbanded and
the entire Army should be composed of British officers?

Nawab 8ir Sahibzada Abdul Qatyum: If it were in my power, I should
have done that. Nothing short of that. I have said on the floor of this
House that there is only one solution of these difficulties and that is that
there should be a forced settlement between Hindus and Muslims and
that intermarriages between Hindus, Mussalmans and other communities.
must be contracted by some statute if you want a real unity.

Sir Harl Singh Gour: Did you not oppose the Special Marriage Act?

Nawab Sir Sahibzada Abdul Qaiyum: It was not enough to create the
spirit which I should like to see created. If Dr. Gour will see the pro-
ceedings. he will see that I said that it was a small measure of advance-
ment in the right direction. I want the Treasury Benches or the non-
Officials to come up with a strong measure to bring about forced marriages
_between the various communities and the settlement of their differences
by some law. If my friend over there (Dr. Gour) will bring in & Resolution
or a Bill according to which everybody in India will be at liberty to do
anything in the name of religion or according to the dictates of his
conscience under the protection of Government, whether it is the killing
of a cow or playing of music before a mosque or an untouchable getting
into the most sacred temple or an untouchable marrying a lngp class
woman, then I shall certainly support him. If I sm here, I promise him
my whole-hearted support.

8ir Hari Singh Gour: Why don’t you bring in a Bill like that yourself?

i : 8Bi . Acharya and

Nawab Sir Sahibzada Abdul Qatyum: Simply because Mr !
men of that sort will not support me. Social reformers who ﬁome to {;lns
House, are not justified in bringing such measures before this House unless
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they .are prepared to go before the masses and address them at publio
meetings, and get support from them. My friend, Sir Hari Singh Gour,
has no justification for coming to this House and asking us to put our
.signature to measures of this sort witheut first going before the public.

Now, Sir, I have taken myself away from the main subject and I am
sorry for that. I believe, Sir, that the Sandhurst Committee recom-
inendations are not very many and they could be easily adopted and might
be adopted even now without much difficulty, except, of course, with one
-exception. It is about the place of the location of this Indian Sandhurss.
In the present circumstances this Sundhurst should I think be located
somewhere in Central Asia across the Pamirs, or somewhere in the South
Seas, away from the poisonous atmosphere of this country. Things were
really not so bad with respect to communal troubles when we signed the
report some years ago. But under the present circumstances I don’t
believe that even the 18 months’ absence of cadets from India at Sandhurst
is enough for purifying them from this communal bias. If the cadets
could be isolated, I believe, we should get very fine army officers from
among, our large population, with the spirit that is coming on. 1 do not
mean that epirit is lacking in India. There are people who go on hunger
strike, which is harder than a fight. 1f they can hunger strike, they can
easily face the enemy too. On that ground, I think it will be wiser if the
more modest recommendations of the Sandhurst Committee are accepted,
and some definite policy announced by the Army Department in this

direction.

There is one point more and that is about the number of candidates
that are coming up before the Examination Board.. We know that, with
good social position and money resources, and with good education and
-other influences, a number of candidates do come up cvery time for this
entrance examination, but I have noticed that, in many cases, they belong
to classes which are not represented in the rank and file of the Army.
I know that there are only special communities which are taken in the
rank and file of the Army, but if a candidate is sceking to be an officer
in the Army in the higher ranks, commanding men who do not belong to
his own class. or whose confidence he cannot command, he will be handi-
capped greatly in the discharge of his duties. Where martial spirit is
required, that spirit should be known to the rank and file at least by the
traditions of the families to which the candidates belong, to begin with.
My own experience tells me that a man who comes from the same class
which forms the majority of the rank and file of the regiment, is much
more respected as an officer and commands greater confidence of the
people under him. I hope that an opportunity w111'be given to some of
these people, who are not taken in the Army, to go into the rank and file
and show their worth there, so that they may establish their cl.mm for the
_officers’ class as well. I do not think that there are many in the non-
combatant classes who are poor enough to join the rank and file! If,
however, these classes do not care to join the rank and filo and prefer to
do their ordinary trade or business, or find other.a.vocatlons' of life more
profitable, then ‘they have no justification in sending up their vouths for

the higher grades only.

.. Mr. H. P. Mody (Bombay Millowners' Association:-Indian Commerce):
éﬁr ntrhenquestioti of gln;b mxh’ﬁry expenditure of the govemmmt of Indis
end of the Indianisation of the Army has been a veritable hardy annual,
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but it must be rccognised that it lies at the root of most of the evils
from which the country is suffering. The maintenance of military
cxpenditure on the present scale is calculated, on the one hand, gravely
to hamper our advance towards self-government and to stand in the
way of our complete mastery in our own house, and, on the other hand,
to draw awuy immense resources which could be utilised for objects which
are vitul to the well-being of the people. Now, 8ir, the military policy
and military expenditure of the Government of India have been sharply
criticised and us stoutly defended. I am afraid it is an absolutely un-
equal fight. On one side, we have the Government Benches, which are
in possession of facts and figures, and, on the other, we have non-official
Members who, in these highly technical matters, are not by any means
ag well equipped as my friends on the Treasury Benches. Therefore, I
do not propose to be drawn into details. I do not desire to discuss any
particular item or to put forward any definite suggestion with regard to
making a cut here or doing away with an item there. I regard thig as
absolutely beside the issue which is now before the House. Tt is possible
that the Government might say, as they have always said, and to which
my Honourable friend, Sir Abdul Qaiyum, has just endorsed, that the
expenditure on the Army is by no means extravagant, and that the
strength of our forces is by no meang excessive when you take into
account the needs of the country, its vast population and the immense
frontiers which have to be guarded. Now, Sir, that may or may not be
the case. I am not prepared to arguye that point here. But I do know,
and it is a fact which neither the Benches on the other side nor its
gupporters in the country can dispute, that, this country simply cannot
offord the expenditure which is now being incurred on the Army.

Oolonel J, D. Orawford: You mean expenditure on the administrative
side. '

Mr. H. P. Mody: 1 will come to that presently. I say that the
economic condition of the masses is 8o unhappy in spite of all the improve-
ments which have taken place in recent years, improvements which we
are not prepared tc ignore, that it is impossible for us to stand still while
the Army expenditure is rising, or, if it is not rising, at any rate, while
it is swallowing up a great deal of the resources of the country. The
military expenditure is admitted to be 27 per cent. of the resources of the
country. Whatever it is, what I am trying to establish is that it is
altogether beyond the resources of the country. Now, you might say,
that may be so, but the expenditure is necessary. I dispute that pro-
position. I say that, irrespective of any necessity which you think you
might be labouring under of maintaining the Army at a particular
strength and spending a particular amount on it, you cannot possibly
ignore other aspects of the question. I say that you have to retrench,
and if that means the taking of certain risks, you have to take those risks.
What is happening in other countries? Is my Honourable friend, who
represents the Army Department, prepared to say that other countries
at the prosent moment are not taking very considerable risks? What was
the positien of England immediately prior to the declaration of the Great
‘War? I donot claim to be an expert, but T think T can say with confidence
that experts many ‘years before the Great War were of opinion that, it
there was a Buropean conflagration, it was impossible for England to
stand sside, and in that case the strength that she would have to put
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forward would be very largely in excess of the standing army which England
was then maintaining. And yet, Sir, apart from the Territorials, no$
8 single man was added to the regular strength of the Army. If that is
not absolutely correct, we might say that very little was added to the
regular strength of the Army. England, therefore, went to the war un-
prepared in a sense, and raised thereafter millions of men to go forward
in the various theatres of war throughout the world. The same was the
case with France. She was menaced for 50 years by a militant neighbour,
whose preparations were known the world over, and yet France was
prepared to take certain risks and she took them, and she paid heavy
penalties for these risks. In order to guard against possible dangers,
you do not starve the country, you do not tax the people out of existence,
and that is exactly what is happening in this country at the present
moment, I am very sorry to have to state. Government might think
they are providing this Army with a view to safeguard our frontiers and
to secure internal peace. That may be so. I am not prepared to deny
it, because I have not got the expert knowledge of my Honourable friends,
Dr. Moonje and. Sir Abdul Qaiyum. I am not prepared to state that
the strength is not required for the needs of the country. My whole
point is that, while you are safeguarding yourself against certain dangers,
you are laying yourselves open to far greater dangers, in other directions,
And those other dangers are those which the Mover of the proposition
has just pointed out. They are largely due to unemployment and to the
economic distress that is prevailing throughout the country. Thereby,
you are creating an army of incipient rebels. (Interruption by the Revd.
J. C. Chatterjee.) I see that my Honourable friénd’s idea is to provide
employment for them by raising the strength of the Army. That is not
my idea of improving the economic status of the people. The economic
status of the people can only be improved by keeping your expenditure
down to the lowest possible minimum, consistently with a reasonable
degree of efficiency. It is true that you have a highly civilized govern-
ment, but the question arises—and it is a point which T might have made
on the Budget~—whether this country can afford the very best, and
whether the time hag not come when it should be satisfied with the second
best. The whole issue is whether it is possible for us to maintain an
expenditure, either on the civil or on the military side, at the figure at
which it is being maintained at the moment. I say that, . if you do not
keep down your taxation to the lowest figure possible, consistently with
safety, efficiency and other considerations, and if you do not provide an
outlet for trade and industries to expand, then you are creating a very
grave situation in the country. That, Sir, is all that I have to say on
the first aspect of this question.

Now, Sir, the second point is with regard to the question of the India-
pisation of the Army. A great deal has been said about the report of
the Sandhurst Committee. The Honourable the Mover stated that the Re-
port was exceedingly modest and that he was not prepared to subscribe to
it, but that it was a happy compromise. It has not turned out to be
either happy or a compromise, because the Government, for one reason
or another, have shown themselves unable to accept the very modest
recommendations which that Committee put up. ‘A great deal has been
said in recent years, about the difficulties in the way of the acceptance
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of this Report- I want to ask my Honourable friends on the other side,
in all friendliness, can you be heasd at all when you talk about difficulties
in this matter? I find, on a casual reference to the Report that, out of
a strength of something like 1,600 Captains in the Indian Army in 1925,
only seven Indians were found fit to hold the rank of Captain. That was
in 1925, more than a hundred years after British rule hag been firmly
established and consolidated und extended. My Honourable friend, who
just preceded me, Sir Abdul Qaiyum, seemed obsessed by the difficulties
in the way and said armies could not be created in a day—you require
the right spirit, you require character, you require morale which builds
up armies and which commands them. Well, I accept all that. But
I say to my Honourable friends on the other side, after more than &
hundred years, could you not find more than seven people of the required
intelligence and character to occupy the posts of Captains? Is that what
you say?

Dr. B. 8. Moonje: What can they do, if they are not fit?

Mr. H. P. Mody: I am coming to that presently. What I was saying
was that if Government could not have more than seven men for holding
the rank even of Captains, how can they be heard when they speak of
difficulties? If we on this side said nothing, they would go on talking
about difficulties for another fifty ycars, and at the end of it, what would
happen? Nothing. They would still be talking of want of character,
want of capacity, want of morale, and everything else that can be brought
out in arguments of this character. My Honourable friend, Dr. Moonje,
wanted to draw me out on the question of fitness. Indians are supposed
to be fit for the highest positions under the Crown; they can become
Governors of Provinces, Members of Executive Councils; they can be-
come Privy Councillors, and they can be admitted to all the privileged
positions in the country. In all these positions, they have shown capacity
and character, and have acquitted themselves with credit. But when
it is the question of the Army, you require something very different, and
you ray that Indians do not possess the character, the capacity and the
morale sufficient for occupying pesitions in the Army at the present
moment. When is that something to come, and from where? I weaat
to know when the Government arc going to make a real solid beginning.
When they mcrely talk about difficulties, it is impossible to regard such
arguments with any degree of patience. For these reasons, I feel that
this House ought, unequivocally, to express itself on the motion which is
before the House. Wo must convey to Government, in the strongest
possible terms, that this country cannot afford the present military expendi-
ture, and that it is grossly dissatisfied with the pace at which Indianisa-
tion is proceeding. With these words, I support the motion.

Mr, M. 8, Aney (Berar Representative): Sir, I have very great pleasure
in supporting the motion which my Honourable friend, Maulvi Abdul Matin
Chaudhury, has moved. The motion opens up the discussion of all the
questions with regard to military policy, and particularly with regard to
the attitude of the Government towards the Sandhurst Report. I am not
going to discuss, 8ir, the question of military expenditure, because you
know, Sir, that on the floor of this House, that question has been threshed
out very often, so often that it is impossible for any one of us to make any
useful and new contribution to the debate 6n that point. It is an admitted
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fact that the expenditure which the Indian taxpayer has to bear for main-
taining this huge corps of the military depurtment is simply grinding and
crushing him, and under this weight he finds it very difficult to make any
progress whatsoever. All that is an admitted fuct, notwithstanding the
bold stand which my Honourable friend, Mr. Young, may take in opposi-
tion. I, therefore, do not want to go into that question, because 1 take
it to be a self-evident proposition requiring no more demonstration.

Secondly, on the question of the Sandhurst Report also, my Honour-
able friend Mr. Jinnah has so often discussed that Report threadbare
before this House, and brought out the iniquities which the attitude of Gov-
ernment has created in not accepting the main and the most substantial
recommendations of that Report, that I do not think I should be able to
throw any light on the matter, in taking up that topic and discussing it
again. Besides, some of the points had already been touched upon in the
débate. And I am perfectly sure that my Honourable friend Mr. Jinnah
is bound to take part in this debate at some stage or another, and I think
he will be able to throw more light on the question by his authoritative
statement. 1 do not therefore want to anticipate him also. But military
policy does not merely consist of military expenditure and the Indianisation
of the Army. There are many other aspects of military policy which, in
the heat of controversy, and in our zeal to consider these two important
questions, generally go unnoticed; and one of these neglected aspects is the
question of the entire disarming of this nation. That is also a part of the
military policy, in my opinion. The administration of the Arms Act is one
of the integral part of the military policy. I maintain that the Government
of India are ruling this country not merely by exclusively confining the
choice to Britishers in the matter of officering the Indian Army, but by
putting heavy and intolerable burdens, and by crushing the people under
the perpetunl weight of extravagant expenditure which demands a consider-
able fraction of the revenues of the country and by taking from the citizens
all the arms and by submitting them to the inhuman and cruel policy of
emasculation by disarming the whole nation. That is another and the most
shocking part of the military policy, and a very integral part of it too. I
am particularly drawing the attention of this House to this part of the mili-
tary policy on this occasion for this reason. For one reason or another, we
often find our debates op important and essentially national issues very
dexterously and deviously diverted into communal channels. One reason,
in my opinion, why communal jealousy exists in this country is, that this
is a nation which is disarmed. It is a nation in which people do not feel
confidence in their own strength. It has become a nation of men who have
lost all sense of self-respect and all sense of self-confidence. They feel that
ihey are helpless and that they are entirely dependent for their ordinary
protection upon a foreign bureaucracy. It is & common experience that
two weak neighbours always and invariably suspect each other. Two strong
men feel confidence in and respect each other. If you arm this nation, if
my Hindu friends and Muhammadan friends will not remain a disarmed
people, as they are today, I am sure that a good many communal troubles
that are referred to in the debates on the floor of the House will never
ocour at all. Both the communities will have greater respect and regard
tor each other, because they, feeling secure in their own strength, cen easily
detect and respect the good qualities of each other. Now, suffering from &
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sense of weakness they have been reduced to the position of utter helpless-

uees, and been forced to depend entirely, even for their ordinary protection,

upon an alien bureaucracy, and obliged to look up to it for help as the guar-
dian of peace and order. The result is that most of them feel that probably
his neighbour is trying to harm him by joining hands with the foreign Gov-
e¢rnment. Every one thinks that the other man is in an unholy .combina-

tion with the foreign bureaucrat, and thus gaining all the advantage over
him, and there is an unconscious transformation in his mind pursuading him-
to be hostile to the neighbour and friendly to the foreigner who happens to-
be the ruler. These mutual jealousies and recriminations are unfortunately
the most deplorable outlook of our public life, but they are the inevitable:
results of the cruel policy of disarming the nation which the Government
bhave been pursuing for the last 75 years; a policy which no civilised natiom
wil] ever like to pursue if it cares to rule any people in & civilised manner.

1 shall give you, Sir, an historic illustration and contrast the present with

the past. Are not Honourable Members, at least the Indian Members of
this House, aware of this fact, that even when Hindu rulers and Muham-

madan rulers were at war in the 17th and 18th centuries, there were loyal

Hindu subjggts, under Muhammadan rulers, who fought for them, and
also there were loyal Muhammadan subjects under Hindu rulers, who
fought for them. The subjects and the rulers, though of different reli-

gions and beliefs, never suspected each other. Under the Peshawas and

the Mahrattas there were Muhammadan Generals who lovally and bravely
fought with the Muhammadan armies opposed to them and I say, without
heritation, that they fought with the same lovalty against the Mughal
Emiperor as any other Mahratta regiment fought at that time. The same
is the story as regards Hindu soldiers and officers, who fought under Mu-
hammadan Generals and Muhammadan rulers against the Hindu armies
opposed to them. Can it be said that the Hindu or the Moslem of the 18th
century was less religious and devout than his great grandeon of today?
They nevep suspected that a Muhammadan ruler would do injustice to a

Hindu, or that a Hindu ruler would do injustice to a Muhammadan. Both
of them felt quite confident of their own strength and were appreciative of

the innate good qualities of each other. It is comradeship in arms on the

field of battle that reallv cements unity hetween the two people or com-

munities. In a state of helotare and ahicet and demornlising conditions of
disarmament and helplessness, no attempt however honest, can ever haope
to succeed .in bringing about full and sincere and lasting concord and harmony
between two great and large communities. It is thus vour policy of
emasculation which has created this detestable spirit of division between
the Hindus and Muhammadans in this country, and one of the main
factors by which vou have brought about that disunity is keeping both
of us in a state of perpetual helplessness, by disarming us and by mak-

ing us feel every moment of our existence on this earth that
we are a helpless miserahle lot which ean only bhe protected bv vou, and

which must therefore Took un for ordinary succour to you as the guar-

diang of pence and order in this country.

Mr. M. A Jinnah: And also appointments.

Mr. M. 8. Aney: That is true, and I admit the truth of the valusble
suggestion which my Honourable friend Mr. Jinnah has made. This is
the sort of thing that is being done. So I say that this is the main
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reason why well meaning leaders of public opinion, whose disinterested-
ness is above question, leaders of the type of Mr. Jinnah on the one side
and Pandit Madan Mohan Malaviya on the other side, and even men of
world-wide reputation like Mahatma Gandhi have up to this time failed
in bringing about any unity or concord and harmony. Do you mean to say
that their efforts were not disinterested? This feeling of mutusl jealousy,
which is generated on account of a policy like this, cannot be completely
eradicated unless there is a radical change in the policy itself; and,
therefore, when my friends on this side of the House stand on the floor
of the House and ask you to make a radical change in your military
policy, I desire to warn the Government of India to take particular note
of this fact, and in future whatever you may do about Indianisation and
other questions, you must remember that you cannot keep Indians a
nation of disarmed people for ever. Relax the rules under the Arms
Act, give full facilities to the people to carry arms in the same manner
as is done by the people of free and civilised countries, and you will soon
find that the well-meaning efforts of our friends will bring about that
complete concord and harmony in this country, the absenge of which
vyou deplore so much every day.

With your permission, Sir, 1 want to address a few words direct to
the Treasury Benches. The tears, that you shed now and then and the ox-
pressions of regret and sorrow that you use at the present tension be-
tween the two communities, are considered by us as crocodile tears and
insincere professions, so long as you do not make real efforts, which
alone can bring about concord and harmony. We feel like that; pro-
bably my language is harsh and it may perhaps be unnecessarily strong,
but I must tell you frankly how we feel. We maintain that a situation
of this nature has been brought about by you, and you are seen perverse-
ly persisting in taking advantage of that fact to tell us that we are not
fit for seclf-government. Indianise the Army, arm the people of
this country, give them full facilities to grow as men to their full stature,
and you will soon find that, not only are we fit for self-government, but,
without your assistance, we shall maintain that Government against any
foreign aggression whatsoever. For these reasons I strongly support
this motion.

Sardar Bahadur Honorary Oaptain Hira S8ingh, Brar (Pupjab: Nomi-
nated Non-Official): Sir, I belong to a class which mostly fills the Indian
Army and a class from which recruits for the Army are mostly drawn.
So I may not be able to tell you much about high policy, but I may be
able to tell you how the Indian Army has been organised since I joined
it in 1883. In 1880 the cost of the Army was 20 or 21 crores, and if
has gone up now to something like 54 crores. In those days, when I
joined the Arny, the pay of a sepoy was Rs. 7 per month, plus 8 annas
for his clothing, plus Rs. 2-8-0 as compensation for his food.

Mr, M. R. Jayakar: What was the cost of living in those days?

Sardar Bahadur Honorary Oaptain Hira Singh, Brar: The cost of
living was something like six or seven rupees per head "and Rs. 8-8 the
‘man had to pay himself. The rest was compensated to him by Govern-
ment, which used to come to something like Rs. 2-8. The total amount
which he used to draw was Rs. 10. That was in 1883. In 1808, the
pay was raised to Rs. 9, plus compensation, and perhaps a rupee more
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for his clothing. At that time the expenses were either 20 or 21 grores.
In 19011, another Rs. 2 were added and he drew 11 rupees a month, ex-
cluding his rations. In 1917, the pay was raised to Rs. 16, plus free
rations and free clothing. Clothing in my opinion costs him about Rs. 10,
per annum. His food costs not less than Rs. 10, which comes to
sbout Rs. 80 per head per month. His pay has therefore gone up dur-
ing these 47 years to about three times more than what it was in 1888.
Of course the cost of a British soldier is much higher than that of an
Indian soldier.

Dr. B, 8. Moonje: Yes, five times as much.

Sardar Bahadur Honorary Captain Hira Singh, Brar: It may be five
times or more. But some Members, probably Dr. Moonje is surpris-
ed to see that it is five times more. I think Dr. Moonje knows very
well that, when we buy English made goods or articles, naturally we
pay more, as they are sold at a higher rate than articles manufactured in
other countries. I need not say more on this, but my friends can easily
see the difference when one buys a Ford car and my Honourable friends
on the opposite Benches buy Rolls-Royces. You can very well judge
then why it is five times as much. I think that should satisfy Dr.
Moonje.

Dr. B. 8. Moonje: Yes, I said that in my speech.

Sardar Bahadur Honorary Captain Hira Singh, Brar: One thing more.
In the genéral discussion, some Members have stated that they would like
to have the British troops reduced. 1 cannot say very much in this connee-
tion. But ever since 1 joined the Armmy, wherever we went, we went in
mixed brigades. That is, when the armies were mobilised, they were always
brigaded mixed. One Punjabi, one Rajput, one Gurkha and one British
Regiment. (An Honourable Member: ‘*Why mixed?”’) Why are we
mixed here? I can well see that we are well mixed here, and perhaps
more mixed. We are sitting in seven divisions in this House. This
is the world. I believe every soldier fights well when he finds another
present by his side. If the other is more disciplined he says, ‘‘I should
be still better disciplined’’. There will be so much competition and so
much of learning from each other. Well, Sir, that is one of the ad-
vantages. Another one is, as my Honourable friend, Sir Abdul Qaiyum
said, to maintain internal peace I will say nothing more in this connection.

Mr. Abdul Latif S8ahib Farookhi (North Madras: Muhammadan):
Mr, Aney has rightly replied to it.

Sardar Bahadur Honorary Oaptain Hira 8ingh, Brar: Yes.

Mr, Abdul Latif Sahib Farookhi: What is your answer for that?

Sardar Bahadur Honorary Oaptain Hira Singh, Brar: I do not re-
member what he said. (Laughter.) Unless it is made clear to me agein,
I can’t say anything in that direction. He travelled so very fast. Well,
Sir, I remember one thing more. You know I had the honour of serv-
ing on the Indian Sandhurst Committee. I think this question was also
considered at that time and the Committee have never made any attempt
to forecast the time when it may be possible to dispense with the British
element. They say on page 33:

“‘Again we do not attempt to forecast the time when it may be possible to dispense
with the British element in the Indian Army. * * * We also for the present assume
generally the employment in India of a quota of British troops.”
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Now, that is all I can say about the British troops in India. About the
reduction, I have .already told you about the expenditure in 1880, and
you know what it is now. As regards the reduction of the Indian Army,
any body who has studied the situation of the long frontier line on the
North-West and Bouth-West of Indin should never think of reducing the
Indian Army in India. Of course, every one knows that the efficiency of
the Army depends on two factors, mechanical and technical. You have to
buy the latest mechanical transport, things like aeroplanes, just like the
one now flying over us, to carry our messages and letters faster than by any
other means. The spirit and morale of the troops depends very largely on
the confidence of their leaders and their training, and if thev possess in-
ferior weapons to those of their opponents, they are sure to fail. Therefore,
our Army must have the best weapons.

The status of the Indian soldier today is u little better than what it
was about: 100 years ago, and the House is well aware of the part the
Indian soldier has played during the Great War. But what have they got
.after that? Reduction in cost, reduction in units, more reduction, more
unemployment and still more reduction, and perhaps still more unemploy-
ment. The Indian and other soldiers get just sufficient to live on. Instead of
carrying gold or silver in their pockets, they carry lead or fragments of
bullets. Now, Sir, in this House, every now and again Resolutions are
passed, as my Honourable friend, Sir Abdul Qaiyum has said, to raise the
pay of postal employees, or the pay of employees in other Departments,
on the plea that labour has increased. But have they ever
thought of an increase in the pay of the Indian soldier? The House can
do a lot to improve the Indian eoldier’s position. Unfortunately, the
Indian soldier, or any other soldier, is remembered only when a war is
on, and as soon as the war is over, he is forgotten. Afterwards everybody
thinks of reducing whatever little pay he gets. Now, everybody says, that
the Army is swallowing the whole of the revenue of India.
But when we ask our Commanding Officer for any little conces-
sion by way of free passes for our families or children, from a station im
the South to our village in the Punjab, we are told that there is no money,
and that they cannot help us. Similarly, if we ask for a little more
accommodation for our families in the married quarters, we are told there
is no provision. But in this House, I find all Honourable Members are
thinking that the whole of the revenue of India is eaten by the Army. It
reminds me of a story. A man was sentenced to death and he was about
to be put on the stake; the sweeper came and said that the man was too
thin. The judge replied, ‘‘Get hold of a fat man and put him on the stake
instead.’”” Now, the Army is fat, so cut the Army Budget, reduce the
Army expenditure. Most of the Members here, Sir, some of them at any
rate, do not know the face of a soldier, nor the face of the man who has
seen service in war. (Some Honourable Members: ‘‘Here vou are, we
see vou.’") Come with me to Jullundur and Rohtak- and I will show you
their real faces, I will show you the wealth they possess. You will be
surprised to find that they are carrying, uncoined metals in their bodies.
Some of it is in the shape of a bullet in the body. Others carry silver
plates to hold their skulls together; many have silver plated arms, instead
of gold and silver in their pockets. I wonder if some of the Honourable
Members would like to see these soldiers. The glorious pages which they

1px.
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have made in Indian history during the great war, are something of which.
every Indian ought to be proud.

Dr. B. 8. Moonje: There are Honourable Members in this House whose:
relations have died in the world war.

Sardar Bahadur Honorary Oaptain Hira Singh, Brar: My own rela-
tions, why, my two brothers have died in the Army. One brother is _lymg
#n Burma, one brother was killed in Thal near Kuram in 1878 in an
Afghanistan campaign, and my father had three wounds in his arm qnd'
leg which he received while defending the Residency at Lucknow, for which
my father received the Order of Merit.

Mr. N. 0. Kelkar (Bombay Central Division: Non-Muhammadan Rural) :
And yet vou are only a Captain in your old age?

An Honourable Member: Only an Honorary Captain.

Sardar Bahadur Honorary Captain Hira Singh, Brar: Here I am sorry.
Of course, I blame. . . | . ..

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian Com-
merce): Whom do you blame?

Sardar Bahadur Honorary Oaptain Hira Singh, Brar: That is my lot.
T blame myself. 1 blame my kismet. 1f my father had cared to give une
a little more education, I would have been something else; now I am what
1 am, a soldier, a soldier today, and for the last 47 years. £ir, I do not
know why the late Mr. 8. R. Das, who was a Member of the Executive
Council and who raised Rs. 10 or 20 lakhs, did not ask this House to start
a school for the sons of the poor Indian soldiers, who gave their lives in
thousands on the battlefields of Palestine. the Dardanelles, France and
other places? Sir, has this House established any record of sympathy,
since the Great War, for the poor Indian soldier, who has alwayvs defended’
our hearths and homes?

Mr. M. 8. Aney: Who is paying for the Jullundhur School? Is it not
this House ?

Sardar Bahadur Honorary Oaptain Hira Singh, Brar: The Government
are doing everythirtg, and the Honourable Mr. Jayakar wanted to take away
even that. What is that, Sir, after all? Only a primary school for our
boys. Give our sons a little more education, so that they may become
fit to get King’s Commissions.

Dr. B. 8. Moonje: But you said just now you don’t want that.

Sardar Bahadur Honorary Oaptdn Hira 8ingh, Brar: Why not? I
have sent my three sons to Sandhurst. One of them failed, but the other
two have got commissions. 1 am for Sandhurst and for nothing else. 8ir
my class is for the Army. Our occupation is the Army. Somebody asked
me the question, how many soldiers died in the last war. I say there is
no home, which has not lost one or two of its dear sons or relatives.

Mr, President: The Honourable Member must now conclude.

Sardar Bahadur Honorary Oaptain Hira 8ingh, Brar: Very Good, Sir,
How are we going to enlist the Indian soldier’s sympathy? That is the
question. I most respectfully beg this House always to bear in mind to
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do something for him. I do not say that you never do anything for him.
I do not know from where we are to get the money to do that, when you
think the Army is already getting too much. Surely you don’t mean to
reduce the soldier’s pay. At the same time, I do say, as Nawab ®ir Abdul
Qaiyum has said, that the money spent on the Army ig"so strictly controlled
that a pice is not spent more than what is allowed. 8ir, I can never forget
8ir Prabhshankar’s words. He told us that India is a great continent and
that it is something like a big cow which stands facing towards the North
West Frontier with its sharp horns, and the soldiers are made to catch the
horns while the people in the plains milk her and enjoy the butter and
cream; and they do it, Sir, without asking whether the man holding the
horns is fully paid for his difficult task or for his chances of injury. But
we are asked to hold the homs more firmly and at a ruduced cost,

Now, Sir, about the selection of the Sandhurst cadets. I think we are
doing well, and I think, in time, more boys will come up, and I think the
people are realising the necessity of developing the body and the physique
of their boys better than before. Perhaps you may like to hear what we
did when the Sandhurst Committee went to Aligarh College; we went and
reviewed the boys, and General Skeen asked us how many in our opinion
were fit for the King’s Commission. If I were to say exactly what I told
him then, you will get annoyed perhaps. . .. ..

An Honourable Member: We should like to know.

Sardar Bahadur Honorary Oaptan Hira Singh, Brar: 1 think I shall
reserve it; but it was a very poor number; a very miserable number I told
him. . . .. ...

Maunlvi Muhammad Yakub: Were you fit yourself for the King's Com-
mission ?

Sardar Bahadur Honorary Oaptain Hira Singh, Brar: If you can manage
to give me one now, I shall feel very happy; I am still feeling strong and
I shall still carry on, I tell you honestly.

Mr. President: I think the Honourable Member must now conclude.

Sardar Bahadur Honorary Oaptain Hira Singh, Brar: There is very little
I have to say, €ir. This is my first chance, so, Sir, I beg your pardon.
I want to say something about the Sandhurst. Our boys who are going
to lead the soldiers ought to be of superior quality to those whom
they are to lead. Honourable Members may ask, ‘“ How do you think
yourself a better man?’’. £ir, I am not a better man, nor have I got better
brains. But body and physique are surely the most important things for
a soldier. . . . . .

Mr. M. A. Jinnah: Not without brains!
Sardar Bahadur Honorary Oaptain Hira Singh, Brar: Quite right, 8ir,
also brains; when the body is good, the brain is generally good; if the

body is week, the brain suffers a great deal. Bo, 8ir, is my own ex-
perience. . . . . .

Mr. President: Will the Honourable Member now conclude?
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Sardar Bahadur Honorary Oaptain Hira Singh, Brar: I tell you my own
experience. . . . . .

Mr, President: Order, order.

Raja Ghazanfar Ali Khan (North Punjab: Muhammadan): £ir, I want
to inform my friend, Captain Hira Singh, who is supposed to be here to
defend the interests of the Indian soldiers, that there are Members in this
House who not only know the faces of the Indian soldiers, but know their
feelings too.

Sardar Bahadur Honorary Oaptain Hira 8ingh, Brar: I said some Mem-
bers, Sir.

Raja Ghazanfar Ali Khan: 1 have the honour to represent a consti-
tuency in this House which 1 can safely call the biggest and the largest
military constituency in India. My small constituency contains at least
150,000 soldiers nnd in certain parts 57 per cent. of the populution joined
the Army during the great war. I know what their grievances are, and I
know what their complaints are. I for one would be very reluctant indeed
to say any words about the reduction of the Military Budget, because I
know how our speeches in this Assembly are misrepresented, and an active
propaganda is carried on sguinst us. For instance, Sir, suppose 1 make a
speech here and say that the Army Budget should be cut down by one or
two crores, my intention being that the excessive items, such as the main-
tenance of the British troops in India should be reduced, what happens
actually is that some small sum is cut down, say, in the construction of
barracks for Indian commissioned officers, and the accommodsdtion for
their family quarters is reduced or, as Captain Hira ‘Singh said, they are
denied free tickets for their families, and when they complain about it, the
answer given is, ‘‘Oh, the Legislative Assembly will not allow us to spend
more money '’. Sir, I want to ask, is there a single Indian Member here
wfléo would grudge providing all such facilities to the Indian soldiers and
officers ?

Honourable Members: Certainly not. .

Raja Ghazantar Ali EKhan: There is not a single Member here who
would do so; but at the same time we know as the Honourable the Finance
Member has told us, that there is a deficit Budget, and to meet that ex-
penditure, we have got to raise more taxation. One of the biggest items
in the Budget is the military—about 55 crores—and we cannot help but
ask the Government to reduce that figure as far as it lies in their power.
We are supported in this opinion by the Inchcape Committee, who
thoroughly went into the question. Now, Captain Hira Singh says that
the British soldiers are indispensable, and I must confess that I was greatly
disappointed to hear similar remarks coming from my most respected friend,
Nawab Sir Abdul Qaiyum. My only consolation is that he made those
remarks more in a jocular way than seriously. I cannot believe for a
moment that a man like Nawab Sir Abdul Qaiyum will say that, if the
military policy at present were in his hands he would demolish and disband
all the Indian regiments and have only British troops. . . . .

Nawab Sir S8ahibzada Abdul Qaiyum: Did I say that?
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Raja Ghaszanfar Ali Khan: My Honourable friend did say that, and I

;m vgtxl-y glad to see that it was just as I thought—he pever meant what
e said.

Another point is the communal question. It is very unfortunate that
this communal question has loomed so large on the horizon that, whatever
discussion may be taking place in this House, this question is dragged in.
I can s?% definitely that it would be extremely unjustifiable on the part
of any Member in this House to blame the military or the police for show-
ing even the slightest communal prejudice in the maintenance of law and
order. During the last seven or eight years we have not come across a
single instance where communal trouble broke out between soldiers of a
regiment in a cantonment, or where the police were deputed to discharge
their duties of maintenance of law and order and they showed any communal
bias. :

Therefore, 1 think, when Nawab Sahib made the remark that the in-
tegrity of the police was being criticised it was more by way of joke

Nawab Sir Sahibzada Abdul Qaiyum: I feel, Sir, I must make a per-
sonal explanation now. In the first place, I really forget the words used
by me; that is whether I actually said what is ascribed to me.

Mr. President: That is all right.

Nawab 8ir Sahibzada Abdul Qaiyum: The second point which I men-
tioned was this, that I thought it was only the Army which was so far
safe in maintaining peace and order and that the police, wherever it came
in contact with riots, were suspected of partiality and did not command

the full confidence of the people in communal riots, and that the Army
wag the only source of safety.

Raja Ghazanfar Ali Khan: I am quite satisfied as long as Nawab
Abdul Qaiyum says that it is only on the allegations published in certain
irresponsible newspapers or certain conversations he had with some of
his friends, that he based his opinion, but I would ask the Government
to say whether they have got any suspicion that the police have mnot
shown absolute honesty and fairness in dealing with communal riots . . . .

Nawab S8ir Sahibzada Abdul Qalyum: But is it not a fact, Bir,
that whenever a riot takes place, telegrams reach the headquarters asking
that a certain police officer belonging to one community or the other,
gshould be transferred, and in some cases even Magistrates are suspected
in such matters?

Raja Ghazanfar All Khan: Sir, I would not like to waste my time in
answering that argument of my friend. All T can say is this. Evea
when there is a riot between two parties in a village, one of the parties,

who is generally in the wrong, sends telegrams to higher officers just as &
safeguard

Oolonel J. D. Orawford: May I recommend to the Honourable Mem-
ber to read the Central Committee’s Report on the subject?

Raja Ghazanfar Ali Khan: Sir, I attach more importance to the
Indian Sandhurst Committee’s Report than to the Central Committee’s
Report. I personally do not share the views expressed by Dr. Moonie,
@8 far as the military policy in India is concerned. I think it would be
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entirely wrong if the Government of India were to determine their mili-
tary policy by counting of heads and the number of rifles at seven lakhs
and two lakhs on the frontier. Sir, this is a much larger and more im-
_portant question, and I personally think that the size and number of
the Armny maintained in India is not at all larger than is required for
this country, and therefore I am not one of those who would plead
for the reduction of the Army. What I. do maintain is that the number
of British troops kept in India is far larger than is really required. I
bhave not the slightest hesitation in saying that the Government of India
can absolutelv depend upon their Indian soldiers and officers to serve
when the opportunity anises with the same amount of efficiency as they
can possibly expect from British soldiers. For instance, I may refer to
the interview given by Commander Kenworthy the other day, what does
he say? He says that his experience of the regiments in the Indian
States is that thev are as efficient as any army in any country, although
they do not possess any British soldiers . .

8ir Hugh Oocke (Bombay: European): How did he find it out?
Raja Ghazanfar Ali Khan: By personal experience. (An Honourable

Member from the European Group: ‘‘Fxperience of six weeks!’’)

Then, Sir, turning to the third annual discussion of the Sandhurst
Committee's Report, I am a little bit surprised to see that my friend
Mr. Matin Chaudhury has used the word ‘‘inaction’’ in relation to the
Sandhurst report.

Mr. M. A. Jinnah: It is a polite way of putting it.

Raja Ghazanfar Ali Khan: If by inaction he means that the Govern-
ment have not been playing about with the Report and sending the files
here and there, then he is entirely wrong. If he has got any suspicions
on the point, I may be permitted to read only a few lines from the speech
which the Army Secretary made in 1928, wherain he says that:

‘““When the Committee’s proposals wera received by us, the first thing that happened
was they were rcferred to the principal Staff Officers. Then they submitted their
memorandum to the Government of India, who again, in their turn, considered all
the proposals most carefu’lllvﬁ. They eventually forwarded their recommendations to
the Becretary of State. eir recommendations, together with the re{mrts of the
debates that took place in the House last September, were considered at length by the
Becretary of Btate in Council and were approved. The Secretary of State forwarded
them to His Majesty’s Government, which were again forwarded to the Cabinet,
assisted by the highest military advisers of the Empire. They considered these pro-
%onls and submitted their recommendations to the Cabinet. Tn the end His Majesty's

overnment sent out to us their concurrence.”

Bo, Bir, after doing all this, you cannot blame the Government for inac-
tion. If by “inaction’’ he means that the Government have not pus into
practice any of the recommendations of the Sandhurst Committee’s
Report, well, I think he is again wrong, because they have positively
rejected at least 80 per cent. of the recommendations of the Sandhurst
Committee and therefore you ocannot blame them for inaction.

(Laughter.)

8ir, if I may be permitted to refer for a moment to the terms of re-
ference of the Sandhurst Committee, the House will observe that they
were divided into four classes, (a) by what means it may be possible to
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improve upon the present supply of Indian Cadets, both in regard to num-
bers and quality, and (b) whether it is desirable and practicable to estab-
lish & military college in India to train Indians for the commissioned
ranks of the Indian Army, (c) and (d) relate to (b) because they say, ‘‘If
the answer to (b) is in the affirmative, then this should be done and
that should be done’’. 8o really speaking, the Sandhurst Committee
had to deal with only two terms of reference, one was how to get an in-
oreased number of candidates for King's Commissions, and secondly the
desirability of establishing an Indian Sandhurst. Now, Sir, reading in
one of the papers the speech made by His Excellency the Commander-
in-Chief in the Council of State the other day, I found that His Excellency
is reported to have said this, ‘‘ We are, in the year 1980, and according
to the recommendation of the Sandhurst Committee, the Sandhurst
College is to be established in 1983’°. He further adds, ‘‘Provided the
Sandhurst College is unable to accept the number of Indian candidates
we want to send,”’ and so on. In other words, according to His Excel-
lency's speech, really these two distinet terms of reference to the Sand-
hurst Committee are put together, though really speaking they are abso-
lutely separate. The question of the English S8andhurst being able to
accommodate Indian candidates has got nothing to do with the second
term of reference to the Committee, but quite independent of that ques-
tion, the Committee recommends that an Indian Sandhurst should be
established in 1933. Now, Sir, it is highly disappointing to find that the
Government of India have not even decided to establish an Indian Sand-
hurst in 1988. Therefore, it is obvious from this that, so far as this term
of reference is concerned, the Government of India have absolutely
declined to do anything in the matter.

Then we come to the first term of reference, that is the desirability of
getting more Indians to come forward to accept the King’s Commissions
in the Army. Here the recommendations of the Committee can be
divided into three parts, No. 1 to take in 20 Indians, and No. 2 to in-
crease their number progressively in such a way that their number should
reach 50 per cent. at the end of 25 years, and (8) to adopt such means
as would encourage suitable Indian young men to adopt the military
career. Now, what have the Government of India done with regard to
this? They have accepted the first recommendation; they have agreed
to take 20 candidates every year, but then they do not agree to increase
the number annually in accordance with the suggestion of the Sandhurst
Committee. Secondly, instead of adopting such means as would en-
courage suitable young men to join the military line, they have, by in-
sisting upon the continuation of the eight unit scheme, positively devised
s means which would discourage the proper stuff in India to come for-
ward and take a military career. There is absolutely no justification for
this scheme, and T can assure the Government, whatever reasons they
mav give to the Indian young men who are actually in service, and who
belong to the eight unit scheme, they are extremely dissatisfied, and
thev think it is great racial distinction. Now, it has been said that,
while British officers of the civil denartments are willing to work under
Tadian offcers, naturally they should have no compunction in serving
under Indian officers in the Armv. But the fact remains that thev do
not want to serve under Indian officers. What does it show? There is
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very strict discipline in the Army, and the British young men are not
prepared to undergo that strict discipline and then serve under Indian
officers. In the civil departments, the discipline is not so very strin-
gent, and therefore they can pull on even if the superior officer happens
$0 be an Indian. As regards the appointment of Indian commissioned
officers to the King's Commission, I think this is & very important
matter, provided the Government would always restrict their choice to
the young Indian commissioned officers.

Before I conclude my remarks, I would like to point out to the Gov-
ernment that a Resolution was passed by the Legislative Assembly on
March 28th, 1921, where they recommended that the general rule, in
selecting candidates for training in Sandhurst, should be that the large
majority of the selections should be from communities which furnish
recruits, and as far as possible in proportion to the numbers in which
they furnish such recruits. I want the Army Secretary to tell me whe-
ther, in making selections, they keep in view this recommendation
of the Legislative Assembly or not. If they do not, will he explain why
the Army Department do not keep this recommendation in view?

Now, 8ir, I come to & comparatively minor point, which does not relate
to the Sandhurst Committee Report, but concerns a matter of local im-
portance and interest, about which I have tabled a separate motion. I
had better speak on it in connection with this cut. This concerns one of
the nation-building branches of the Army Department, that is horse
breeding, an activity which is confined at present to three districts in
the Punjab. I think the Members in this House would be interested to
know that more than a crore of rupees is annually spent on purchase of
horses for the country from Australia. About 80 or 85 years back, the
military authorities decided to devise means by which they would en-
courage country-bred horses, so that they might dispense with Austra-
lian horses. With this object in view, they devised a scheme. Any-
body who would bring to them an approved mare, would be given a cer-
tain portion of land. He shall maintain that mare and the Government
will have the first right on the sale of the colts. This scheme has been
working for the last 85 years satisfactorily, with the result that now, most
of the supplies of the Army can be obtained locally, and so the money,
which used to go out to a foreign country, now remaing in India. For
the last four or five years those people have been put to extreme diffi-
culties and very unfair treatment. The most unfortunate thing is that
the officers in that Department seem to be non-transferable. I can quote
the name of an officer who has remained there for more than 20 years,
and in spite of the fact that the people are extremely dissatisfied with
his behaviour, the Government have not transferred him.

An Honourable Member: Has he misbehaved ?

Raja Ghazanfar Ali Khan: T would not hesitate to call it misbehaviour.
I can give you an instance. A gazetted officer of another Department was
passing along the road and this officer crossed him. This Indian officer
did not salute him and he reported to the higher officers immediately that,
““This gazetted officer passed me and did not salute me'. (An Honour-
able Member: ‘‘Shame.Y) Now, with a man of that type, how can you
expect him to be in sympathy with these small petty zamindars, who have
gold their own houses and gone out of their native place to settle in this
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new colony? These are very loyal people. I am talking of that part of
the country where people think that, even reading a newspaper amounts
to defying law and order, and they are so loyal that they would not read

a daily paper even.
An Honourable Member: Even the Pioncer!

Raja Ghanzanfar Ali Xhan: Even the Civil and Military Gasette. Dur-
ing the last year and a half, they have become so impatient that they have
started holding meetings, and inviting leaders from outside to help them.
If the Government really want to avoid trouble, which I think is bound te
wome, they had better meet their very modest demands and the Govern-
ment may not appoint a regular committee, but hold an inquiry into the
various allegations which are common. Two years ago I had sent a motion
of this nature, and the Army Secretary had assured me that, if I did not
‘move that motion, he would look into this matter.

Mr. G. M. Young: I did not say anything of the sort. We did hold an
inquiry into the matter, but there was no stipulation on my part about my
Honourable friend not moving his motion. There was not the slightest
objection to his moving his motion. We held an inquiry two years ago.
:and I sent to my Honourable friend the full results of that inquiry, in
which practically all the allegations which he brought forward were entirely
-disproved. 1 have not heard anything since from my Honourable friend

from that day to this.

Raja Ghazanfar Ali Khan: Now, Sir, what was that inquiry? How was
‘that inquiry conducted? The Army Becretary and an officer of the Remount
Department constituted that Committee. 1 am not surprised in the least
that they reported that all the allegations were baseless. They are the
-very people whose conduct had to be inquired into and I do not believe all
that they say. On the other hand, I can still challenge the Government
that, if they appoint an Indian or, I would not insist on an Indian, even if
they appoint a European civil cfficer who is unprejudiced and ask him to
imquire into these things, they will be thoroughly convinced that my allega-

tions are perfectly true.
The Assembly then adjourned for Lunch till Ten Minutes to Three of

‘the Clock.

The Assembly re-assembled after Lunch at Ten Minutes to Three of
‘the Clock, Mr. President in the Chair.

Oolonel J. D. Orawford: Sir, the debate can be divided into two phases
—one, the question of the retrenchment of military expenditure and the
.other, the question of an Indian S8andhurst. T propose to take up the ques-
tion of retrenchment first. The Army, as the House knows, is divided for
military purposes into three parts, the field army, the covering troops, and
intetnal security. My friend, Dr. Moonje, gave us what was his opinion
of the military situation beyond our frontiers, and plended that, at the
moment, it was such as to enable us to take some risks towards the redno-
tior of our troops. I do not think that you cah run your defence on the
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particular situation at aﬂy purticular moment. 1 do not think the field
-army, which we maintain, is actually adequate to do more than repel the
first dash of an attack upon India. It would, in the long run, have to be

very materially increased to enable us to cope successfully with any attack
beyond our borders.

On the question of the covering troops, I think there is something to
be said. We have undertaken a policy along our North-West Frontier,
amongst our border tribes which has cost the Indian taxpayer no little sum
of money. From the reports that reach us, that policy is at last proving
successful. We are bringing our horder tribes towards peace and to decent
methods of living, and I think the taxpayer has a right to ask Government
to what extent the pursuance of that policy has enabled them to consider
a reduction in covering troops.

On the third question of internal security, there are two points which I
would like to emphasise before the House. Dr. Moonje, I know—at least
T hope so—is doing a great deal to settle one of those troubles in India which
gre u factor in the size of the Army that you have to maintain for internal
‘security. I think the heckling on the part of the Opposition of my Hon-
ourable friend, Sir Abdul Qaiyum, has proved this, that he was prepared
to take you in this debate into actual realities. At times we do not face
'realities, and that is our difficulty in solving our military problem. Com-
munal trouble is a grave reality, and whilst Mr. Aney may give us some
idea as to how he would settle that very difficult problem, I felt that he
was rather taking the role of a fretful wife who looks to a husband (tHe
Government of India) and blames him for everything that happens, whe-
ther right or wrong. There is a duty for him and for all of us here to
‘remove the beams that are in our own eyes before we try to remove the
<motes in the Government’s eyes. That is our duty all along. That is our
great problem, our difficult problem, and one, which, if we can settle it
-nmongst ourselves, is likely to bring Dominion Status many years nearer and
reduce military expenditure much quicker than it would otherwise be pos-
sible. And that is not the only danger to internal security. We have
today those in this country who are definitely set on a revolutionary pur-
pose, and it was a great surprise to me to see that some Members of this
House are prepared to back such a movement. I find it difficult to under-
stand how myv friend Mr. B. Das finds it compatible with his oath of alle-
giance to make remarks such as he did this morning.

Mr. B. Das (Orissa Division: Non-Muhammadan): I quite stand by
them.

Oolonel J. D. Orawford: You stand by them and also by vour oath of
allegiance; your conscience is very wide. Sir, those are the actual facts
in the situation, facts which may be verv very dangerous to India. Under
these circumstances it is undoubtedly difficult for us to press upon Govern-
‘ment retrenchment in its internal security measures. I might be inclined
‘to do 8o, if we could get this House to support the Government in taking
‘measures that would free India from any danger from those directions.

Diwan Chaman Lall (West Punjab: Non-Muhammadan): I do not want
‘to interrupt the Honourable Member. but I would like to ask him whe-
ther it is his opinion that the size of the Indian Army is dependent upon
sinternal security alone and upon no other factor.

(o]
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Colonel J. D. Orawford: | have taken the three divisions of army
responsibility, field army, covering troops and internal security.
1 have suid that the field army, to my mind, is only adequate
at the moment for its purpose, but were a war to come on, the field army
would have to be materially increased in order to defend Indin. As re-
gards the covering troops, 1 have offered a suggestion to Government that
they should let us know how far the policy. the excellent policy they have
been pursuing on the North-West Fronticr, will enable them to reduce the
number of troops that inust be maintained under the hend, covering troops.

3 p.u.

Nawab Sir Sahibzada Abdul Qaiyum: They will have to incur expenses

in some other way.

Oclonel J. D. Orawford: As regurds the internal security, I say there
are two great fuctors, there are two great difficulties menucing us, one
amongst ourselves und oue in revolutionaries and men who are not in my
mind amenable to any reason. That is the reason why you cannot at the
tmoment reduce your internal security troops. My Honourable friend Rajs
Ghazanfar Ali Khan dwelt on the question of the maintenance of British
troops. 1 have often read in the extremist papers praise for British troops
whenever they have been called in in connection with communal riots.
They get that praise because the general public know that they are not
participants in any of owr own disputes and they take confidence accord-
ingly: You caunot replace them until you can find equally neutral men
fit to take their position.

My Honourable friend, Captain Hira Singh, made an appeal to the
House to remember what the Indian soldier hus done for India. Who was
it who won first for India the declaration of 1917? Those men who by co-
operation. and by giving their lives, won that well deserved recognition for
India. (Hear, hear.) There is very little recognition of that fact on the
Benches opposite. 1t gives, tc my mind, a lesson well worth remembering
that whole-hearted co-operation brings with it, more rupidly than any other
meuns, adequate reward.

While on the question of retrenchment, there is one other question I
should like to ask the Government. To what extent has the development
of vour Roval Air Force and the development of mechanisation led to the
possibility of retrenchment in some way or other? It seems to me that
the development of these two things might and must, in the future, lead
to some reduction in the strength of our Standing Army in so far as num-
bers arc concerned, and yet I wonder if mechanisation is going to lead us
to a cheaper Army, or is constant replacement of mechanical equipment
going to be as expensive as are the old conditions? When you come to
retrenchment, I think we have got to recognise that Government have
done a good deal. When the House came to the arrangement that the
Army should have a definite figure over a period of vears and should make-
within itself economies to provide itself with equipment, we saved ourselves
a good number of crores of rupees on account of replacement of equipment.
I think we should acknowledge the work that the Army has done within
itself, in being able to make economies that enabled it to earrv the burden
of properly equipping our men. I do wish the House would remember
that. I have been a soldier myself on the frontier in the war, and we
have had to go into the war not properly equipped. - The Mesopotamian
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campaiga should have been tresh i the minds of many Honotruble Mem-
bers here, when the Indian Army was sent to the war ubsolutely in-
adequately equipped. -

Dr. B. B. Moonje: In spite of the many crores that are spent, you went
unequipped.

Colonel J. D. Orawford: I do think that Honoursble Members opposite
should not ask their countrymen to fight without every possible mechanical
aid that it is possible 1o give them.

Sir Harl 8ingh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): Is the Indian Army to be equipped to fight in any part of the
world?

Oolonel J. D. Orawford: There is one other point I should like to men-
tien at the moment, and that is the stutement made by my Honourable
friecnd Rujun Ghazunfur Ali Khan. The point that [ wunt to make, about
his styptement, is that we cannot hope to get to the bottom of this problem
if we tuke us fuete things that are not facts. Commander Kenworthy, as
the Honourable Member reminded us, has issued a statement on the splen-
did fitness of the Indian State troops. Now, 1 mmn not one who is going
to deny the wonderful service thut Indian States rendered during the war,
nor the fineness of the material that forms their troops, but we must re-
member that, when it actually came to fighting, the lack of educafion-
ziven to their officers und the method of appointing their officers was such as
to make those battalions verv nearly uscless until thev had been provided
with fully trained officers.  That is a fact, and it is no use shutting our
eves o it.

Raja Ghazanfar Ali Khan: Muy I remind the Honournble Member, Colo-
nel Crawford, that I did not base iy opinion on Commander Kenworthy ‘s
interview but on the speecher made by His Excellency the Commander-in-
Chief and by His Excelleney the Viceroy sinece the War sbhout the Indian
States? (Hear. hear))

Oclonel J, D. Orawford: [ can but tell the House, and 1 believe that ti’m
House want w0 know, and ought to know, what are the real facts, if vou do
not know the real facts it is not possible to build correctly.

Mr. M. A. Jinnah: You do!

Colonel J. D. Orawford: [ now pass on to the question of the Skeen
Committee's Report. The House are aware that I was one of those who
did not believe in that Report, because that Committee set out to accomplish
its task, in what I believe was the wrong way. They set out {o Indianise
what they called the higher ranks in the Army, and [ submit that you can-
not have two classes of Indian officers. You will have to start to re-
organise on the same basis as the British battalions. All vour officers should
be put in the saine cless, and should sturt life as platoon commanders and
rise from that to full command of a battalion. Those are the lines upon
which I believe the problem should be tackled. T keep telling the House
—they may laugh at me, when 1 say it—that 18 officers in an Indian batta-
lion today are Indians. They may be uneducated men, they may mot know
how to read or write. I quite agree that it has been very difficult for them
to carry on. Theyv have all heen fallant and they serve their particular
purpose 8o long ns you have Britieh officers in India. These officers serve

c2
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[Colonel J. D. Crawford. ]
as go-betweens between the British officers and the rank and file. But
lack of education and lack of training do not fit them to fill to the full the
duties of an ofiicer. Altogether, apart from politics, the Army today finds
that the training of these men is not up to modern requirements. What
have they done? The Army have established a school today for the train-
ing of those officers, and I believe those are the lines and that is the way
in which we should proceed—a military school and a military college for

the training of our officers in India.
8ir Hari Singh Gour: Are they merely to be go-betweens and not offi-
cers?

Oolonel J. D. Orawford: I see no reason why these men should be go-
betweens any longer when the whole Army is Indianised.

Mr. M. A. Jinnah: But when will that be? How long will it take?

Colonel J. D. Orawford: My Honourable fricnd is aware that it takes
an ordinary officer to rise from the position of platoon commander to com-
manding officer 26 years.

Diwan Chaman Lall: How long did it take during the war?

Oolonel J. D. Orawford: That is a question which is very often asked.
How long did it take during the war? Tt shows how very lite some of
the Honourable Members realise what was the position in the war.

Diwan Chaman Lall: How lony did it take vou?
Oolonel J. D. Orawford: The war in France was a static war.
had been there, Mr. Chaman Lall

Mr. President: Order, order.
Oolonel J. D. Crawford: If the Honourable Member had been there, he

would have understood that the people commanding were the staff who
issued minute orders and minute details in writing as to everything that
was to be done from minute to minute, and that a battalion commander,
therefore had not the same responsibility even as a platoon commander in

open warfare.

Diwan Ohaman Lall: It was the biggest war.

Mr. M. 8. Aney: Is the efficiency of a commanding officer tested more
during war time or during peace time?

Oolonel J. D. Orawford: War time, of course.

Diwan Ohaman Lall: How long will it take during the war?

Oolonel J. D. Orawford: You turn out in that period officers who,
because they were so minutely instructed, did the work in an admirable

condition.

Diwan Ohaman Lall: How long?

Oolonel J. D. Orawford: But they did not do it to my mind as efli-
ciently as officers who had had longer training.

Diwan Chaman Lall: Will it take six months?

If you
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. Nawab 8ir S8ahibzada Abdul Qaiyum: If you start a civil war, then you
will be able to turn out & good Indian army in no time.

Oolonel J. D. Orawford: The point is that we must remember that in
training your regulur Army you cannot adopt the method you are forced
to do under war conditions. Now, so far as I understand the position,
the Skeen Committee were really given a particular job, that wus to advise
Government as to how they could secure from India men suitable for
Indian military service. My friend Dr. Moonje has done a good deal more
to help that than possibly any other Member in this House. He has not
ignored the desire to go on at the top, but he has dug in at the bottom.
He has forced upon Government measures for the physical training, dis-
ciplining and education of our schoolboys that must lead to the building up
of a national military spirit; and 1 regretted, the other day, when he took
& further step, that the House considered it so unimportant as not to
support him in a review of the work being done in that direction, and as to
whether we could or could not make suggestions for improving or speeding
it up. That is the type of work that is very valuable. He is today bring-
ing pressure to bear on the Government to increase the Territorial forces
set up mainly for that purpose of increasing the military spirit in India. I
think Government could tell us whether our existing establishment of 21,000
for the Territorial forces is filled, and whether there is room for expansion—
I understand that in many of our schools there are boys today who want to
join the Officers’ Training Corps, but the strength of these units is limited—
room for expansion there, scope for expansion so as to give more lads train-
ing of that nature, training which whether it leads to the Army or not
is bound to be valuable to them throughout life.

Now, the Skeen Committee did make certain recommendations and the
one thut appealed to me most was that, unless the public understand that
there is u real cureer being opened to mon in the Army, you will not get
the same or adequate numbers of recruits coming forward. That is a very
reasonable urgument, but I think, from what we know of what Government
have done—the Honourable the Mover suggested that Government have done
nothing—we cun say that they have done something, and that we are today,
judging from the figures iny friend Dr. Moonje gave, getting to that position
in which the supply of candidates cxceeds the vacancies at our disposal.
The more the supply of candidates increases, the greater the opportunity
for setting up » military college in India. I have very real sympathy over
that question. I cannot believe that you can make uny real start in this
subject if you have to send your men for training six thousand miles away.
That is really u great obstacle. What I visualise is a training school from
which we shall not only recruit from civil sources, but we shall recruit men
from our rank and file, from Dehra Dun and from our King George’s Schools
and schools of that nature who would, and should, take up Dominion Com-
missions. I think this King’s Commission, which Governmen{ have given,
is definitely retarding our process of building up a Dominion Army. No
other Dominion has the King’s Commission. They have their own com-
missions, and that is what we should have here as a real basis and a sound
foundation for the Dominion Army. By all means let your candidates,
if they like—as they do in other Dominions—go in certain numbers to
Sandhurst for service in the Imperial Army. I have no objection to their
being placed on the same footing as the other Dominions.
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_ Dr. B. 8. Moonje: After scli-government, it will be an Indian commis-
sion and not British. :

Colonel J. D. Orawford: These are the lines upon which we should build
and the cominissions we issuo should be Dominion Commisgions.

Mr. M. A Jinnah: What will that be?

~ Oolonel J. D. Orawford: My Honouruble friend Mr. Jinnah knows per-
fectly well what & Dominion Commission is.

Mr. M. A. Jinnah: No, I don't. What will be the position of an officer
to whom you will give a Dominion (‘ommission ?

Sir Hari 8ingh Gour What will be his position vis-a-via un otficer hold-
ing the King's Commission?

Oolonel J. D. Orawford: His position wiil be that of o full officer in the
Indinn or Dominion Army.

Mr. M. A Jinnah: What does thut mean?

Colonel J. D. Orawford: It gives him authority to command troops in
India.

Mr. M. A. Jinnah: I will ask my Honourable friend to cumsult legal
advisers about it before he expresses un opinion.

Colonel J. D. Orawford: My Honouruble friend is of course s legal
authority himself. My purpose is perfectly pluin. If you have your Domi-
nion Army here, you will have your own officers with your own commissions
with authority to command that Army. That is, | believe, the correct
method, and I hold that the grant of King's Commissions to ull our men is
definitely retarding the rate at which we can buiid up any Dominion Army.

I should like to make some suggestions here to Govermmment. We who
are laymen or outside the confidence of the military authorities, do not
know what is the final gosl to which you arc moving, as regards defence.
It seems to me that you csnnot build your foundations until you have
some ides ns to what your final goal is. No architect builds his house
until he has drawn it fully, and T belicve that we are slipping along, build-
ing up here and there, without any real idea s to where we will go. One
thing that is obvious to me is that vou are intending to build up » Dominion
Army. You started with eight units, and very shortly no doubt you wil
be expanding that number of units. What is going to be the final strength
of the Indian Army and what are going to be its particular responsibilities ?
It seems to me that the time has nearly come when technical men, soldiers
themselves, should face that problem and should give us some indication
of what are the lines upon which you are bhuilding. T can perfectly well
understand and sympathise with the desire of the House 10 get on with
the job. I only have a technical disagreement with my friends on the
Bkeen Committee, because T helieve that the basis upon which they were
working was fundsmentally wrong. Tt is bhecoming, as I said, mecessnry
today that we should think of the large number of officers who are alrendy
in our Indian regiments and whose equipment ig not suitable to fit them
to modern requirements.

T think there is little more to be said, but I do plead with the House
that they should recognise that something is being done and materially
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done, that we have made considerable ndvance along the lines upon which
we are going; and 1 would ask them also, in discussing this problem, to
remember the realities. Elected Members opposite have said that Indians
have risen to very high positions under the Crown. All credit to them
for having done so, but whilst you may make experiments and take some
risks in all ordinary administrative spheres, when it comes to war, you
cannot take risks which you cannot correct. You can correct a mistake
in administration; you cannot correct it in battle; and unless we maintain
in India an army capable of keeping off external aggression we shall never
rise to u free India.

Mr. G. M, Young: Sir, this debate has fallen, as my Honourable friend,
:Colonel Crawford, has said, into two parts That part of it which deals
with general military policy has been restricted almost entirely to a discus-
sion of military expenditure. The other part is the part, which came first
in the motion, on the action, or, as the Honourable the Mover preferred to
put it, inaction, of the Government of India on the Indian fandhurst Com-
mittee’s Report. T will take that part of it first. Not only the Honour-
able the Mover, but severnl Honourable Members, not only on this occasion
but on previous occasions, have maintained that the Government have
taken no action beyond entering into certain correspondence on the recom-
mendations of that Committee. Now, as long as Honourable Members
maintain that attitude in defiance of the facts, how can we reach sny
reasonable solution of the difficulty? How can we decide what is the
next stage. when Honourable Members opposite do not admit the first step
which has already been taken?

Mr. M. A. Jinnah: What is that?

Mr. G. M. Young: I will tell the Honourable Member. 1 belicve he
knows it already.

Mr. M. A. Jinnah: I would like to hear it today.

Mr. G. M. Young: The first step was to increase the number of vacancies
at Sundhurst to 20 a vear, and to open Woolwich and Cranwell to Indian
«cadets, with a view to their becoming King’s Commissioned officers in the
Engineers, Artillery and Air Force. I am perfectly aware that the Govern-
ment of India knew, before they made that recommendation, that those
20 vacancies were the maximum which the Army Council were at that
moment prepared to accept as a start. The Indian Sandhurst Committee
were also aware of that fact, and that is no doubt why they fixed 20 as
the figure to be taken at the beginning. Honourable Members may call
that nothing. But an average of 20 cadets a year is sufficient to keep
going an establishment of 500 officers. Honourable Members may say that
that is not enough. But it is a start, there is no doubt; an establishment
of 500 Indian King's Commissioned officers, whereas 12, or 15 years ago
there was not one. Honourable Members then go on to sav—at least I
remember my Honourable friend, Mr. Jinnah, sayving—that there are so
many vacancies offered, and it will be a very distant date hefore they are
increased. T rather fancy the date he named was Doomsday. As a matter
of fact, we made it perfectly clear that this original expansion is only as
n start. The Indian Sandhurst Committee then added what they called
-+ suggested scheme for expansion as an appendix to their Report. There
they laid down, in advance, the amount of expansion year by year. The
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Government of India said, ‘‘No, we cannot accept this time-table in ad-
vance; we must proceed upon established results’’. Now, Sir, what huve:
the results been? Mv Honourable friend, Dr. Moonje, has called atten-
tion to the results of the last examination. Those results, I may say at
once, are very promising. Until that examination, we had not had real
competition; that is to say, no Indian candidate had ever qualified, and
then failed to get a place because there were not enough vacancies. In the
exsmination of last November, there were 69 candidates. My Honourable
friend, Dr. Moonje, was perfectly right. There were 69 candidates who
appeared for the examination. There were 59 who completed it. The other
ten were examined by the Interview Board. and were told that they had.
not passed. In view of that fact, they did not complete the written
examination. There is one other small figure of my Honourable friend's
which requires correction. He said that there were four vacancies ab
Woolwich. As a matter of fact, there were six. Otherwise the figures are
correct. Therefore, there were 69 candidates, of whom 20 have obtained’
vacancies in the cadet colleges. That is, as T said, the first time that there
was competition. Bpeaking the other day, my Honourable friend, Mr.
Jinnah, enlarged upon the desirability of getting good competition. He said,
‘Tt you have 500 candidates for 20 or 30 vacancies, that is good. If you
have 1,500 candidates for 20 or 30 vacancies, that is better still; that will
be getting good competition.”. We have not got as far as that, but we are
on our way.

Dr. B. 8. Moonje: I think it is 18 vacancies that were available, and
not 20.

Mr. G. M, Young: My Honourable friend is right again. I included in
my figures two vacancies for the Royal Indian Marine, which were filled.
Before leaving the question of the expansion of the vacancies, I should
like to mention, that, not only is it the declared policy of the Government
of India to expand those vacancies when the time arises, but that policy
was quite recently reaffirmed by the Secretary of State in his answer to the:
question asked by Lieut. Commander Kenworthy.

I now turn to the question of establishing an Indian military college.
There again, in answer to the same question, the Secretary of State said
that the question of training Indiang in India for the King’s Commission
was under his consideration. I have frequently stated in this House that
the establishment of an Indian military college will come, when the number
and quality of the candidates coming forward justifies it. You cannot start
laving down a military college unless there is a certain minimum number
of candidates. What that minimum will be, we do not know yet. We are
working it out, and we are watching the results of the examination. When
you get a steady flow of candidates, sufficient to start a military college,
that will be the time to start a college.

Pandit Madan Moban Malaviya (Allahabad and Jhansi Divisions: Non-

Muhammadan Rural) : What is the minimum number, would the Honourable
Member tell us?

Mr. G. M. Young: I think we can lay down the number when the time.
comes. 1t is not possible to say at the moment exactly what the minimumn
will be. But whenr the time comes, it can be settled. Honourable Mem-
bers may say that we are not proceeding fast enough. We may not be
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proceeding as fast us some Honouruble Members would wish. That we
nccept, but we have our remsons for going slow. But they stultify the
discussion when they say that we are doing nothing. My Honourable
friend, Mr, Jinnah, drew a humorous picture the other day of myself’
hurrving with bricks and mortar towards the end of 1982. That seemns
to me rather an unconvinecing argument. It is perfectly true that to
build & large military college and equip, it will cost a good deal of money.
But there is nothing to prevent one starting with a temporary building or
& building which already exists. There is no need to take a decision
four or five years in advance and say that then we will have a college.
All 1 wish to maintain is that we have made a start in both these

respeets and that we are moving, and not stationary.

Now, 1 come to the one point on which it may fsirly be said that the,
Government of India and His Majesty’s Government have turned down
the recommendations of the Indian Sandburst Committee. That is, the
so-called eight units system, the principle of Indianigsing by units instead
of Indianising by individual posts within the units. My Honourable friend,
the Mover of this motion, argued that Dominion Status involves the creation
of & Dominion army, and that that cannot be raised in & moment. I quite
agree with him that it cannot be raised in & moment. But it might surprise
him to learn that the reason why we adopted the principle of the eight-units’
system, instead of the recommendations of the Indian Sandhurst Com-
mittee, is that we are aiming at the creation of a Dominion army, which
the recommendations of the Sandhurst Committee would not have achieved.
The whole point of it is that you get Indian officers together in units,
and get these units completely officered by Indians. By that means alone
will you be able to make the experiment and discover whether it is a
success or not. If we had proceeded on the plan recommended by the
Indian Sandhurst Committee, and reversed Lord Rawlinson’s scheme of’
the eight units, as I have said before in this House, by 1952 we should
not be anywhere nearer knowing whether Indian officers can, unaided and
unsupported by British officers, lead Indian troops, than we are today.
By that time, vou would have, it is true, half the officers of the Indiam
Army Indians; but they would have been distributed in exact proportion
to the British officers throughout every unit in the Army. I do not know
whether Honourable Members are aware of any army in the world that
is officered on a plan of that kind; I personally have never heard of one.
The eight units system was admittedly unpopular at the start. There
is no doubt that those Indian officers who are in the Army—and there
are ftill 836 of them in 28 units which are not Indianised units—disliked
at the outset the eight units’ scheme. That is a matter on which we
keep & very close eye and we are satisfied that that prejudice is to some
extent lessening, and Indians are beginning to take pride in having their
own units, as we foresaw they would. We all knew that the plan would
be unpopular at the start; but in our opinion it was necessary, and it
ig now less unpopular.

It has often been said, Sir, that the sole object of this measure was
to prevent a deterioration in British recruitment. I have never denicd
that British recruitment would suffer if the recommendations of the Skeen
Committee had been put into force.  That was not the sole object,
however, in forming the eight upits scheme. Sir, the unpopularity of
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the Indian Army among British rceruits, which would have ensued it
the Skeen Committee's recommendations had been accepted, has been
nttributed to racial arrogance, superiority complex, and all that eort of
thing. As a matter of fact, Sir, it has nothing so far as 1 know. to do
with that. It is mcrely the natural desire of an officer to serve with
his own kind. That very natural desire is not confined to British officers
of the Indian Army; it exists all over the world. [f Honourable Members
will only look at renlities, if they take up a copy of the Indian Army
List today, and look, for instanee, at the battalion that is stationed here
in Delhi. the Gordon Highlandurs, if they look at the officer estublishment
of the unit. they will find that the names are practieallv all Seottish.
The same tendeney is already to be found in our own Indianising units.
We have had applieations from members of onc community or another
to go to the unit which already contains the largest number of that
community.  There i8 no racial arrogance about it.  There is no
superiority complex about it. It is merely the natural desire of birds of
a feather to flock together. That in itsclf will he a great help towards
the efliciency of these units. The officers will be brother officera in more
scnses than one.

Bir. I now turn to the other division of this question, the retrenchinent
of military, expenditure.  We are almost tived of hearing that we have not
given effect to the recommendations of the Incheape Commiittec. We
did give effect to them immediately, and reductions were effected which
1ook us well below the figure recommended by the Incheape Committee,
It is quite true that o large portion of the reductions below that figure
wag due to the rise in exchunge. We do not deny thut, but the faect
remains that we carried out the recommiendations of the Tnehcaps Com-
mittee. and that our figure now ig well below what that Committee re-
commended. Here again, we wre not stationary ; we are still moving, It
has been suggested that the drop of 80 lukhs in nilitary expenditur: this
veur, in the budget year, is not a true saving. My Honourable tiiend,
Dr. Moonje, produced figures to show that if the ultimate figure fulls to
Rs. 50 crores, there will be no real saving. But I think he loses count
of the fact that, by taking the drop now, und increasing the period of
stabilization, we are fucilitating a lurgee drop at the end of it than would
otherwise be possible. There was one Honournble Member today who said,
that, though militury expenditure might not be going up, at any rate it
is not {alling. He did not, use the formula that was used during the
last few ycars, that military expenditure was going up by leaps and bounds,
It is not doing that now, it is actually falling. It is relevant, Sir, to
point out what His Iixcellency the Commander-in-Chiof pointed out the
other day in another place, about what other nations are doing. 1 hope
I shall not be tiring the patience of the House if I read some of the
figures of military expenditure of other nations. In France, including the
expenditure on air forces, in 1022-23 it was £39 millions; it has risen
steadily until, in 1929, it is £64:6 millions. Germany only began military
expenditure aguin in 1924 with a figure of £22-5 millions, which has now
renched approximately £82 millions—an increase of £10 millions.  The
Unjted States of Ameriea,—who are taking a lead with Great Britnin
in - the naval disarmament campaign--their figures are distinetly instruct-
ive. Their expenditure in 1928 was £51'7 millions; in 1928 it was £59.3
millions: for 1929-80 the figure is £61'7 millions, That reprosents army
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expenditure only. The air force expenditure in the same period has
risen from £2.76 millions to £7.2 millions: naval expenditure from
£6'2 millions to £7-5 millions. Italy shows an increasc from £18 millions
in 1928 to £328.7 millions in 1929, but a decrease from £81'1 millions in
192R. At the same time, in air force expenditure, Italy has risen from
£1'0 million to £7'6 millions; and in naval expenditure, from £6'1
millions to £13'8 millions. T come last to Russia. We have no figures
for Russia before 1925, but Russian military expenditure in 1925 was
£41.7 millions; now it is £84 millions, that is, the estimate for the cnsuing
vear. We have often been told that Russian military expenditure is due
to fcur of Great Britain. These figures of course make that quite clear.
Russia’s expenditure has risen from £41.7 millions to £84 millions. Cireat
Brituin has reduced her expenditure from £51 millions to £40 millions, and
India has reduced hers in the same period from Rs. 65 erores 26 Inkhs to
Re. 54 crores and 85 lakhs.

Now, Sir, certain methods of retrenchment have been proposed by my
Honouruble friend, Pandit Hirduy Nath Kunzru, in the general discussion
on the Budget. He brought forward two specific proposals. In one he
referred to the recommendation of the Inchcape Committee that the
strength of Indian battnlions should be reduced by, I think, 154 men,
There was an immediate reduction of 64 men, and he asked if there had
been any further reduction since then. He seemed rather pained at the
iden that any further reduction could have been made without informing
the House. As n matter of fact, a further reduction has taken place.
consequent upon the reorgnnisation of battalions from a four-company to
a three-company basis. I do not think, 8ir, that it would be worth
while troubling the Honourable Members of this House with these tactical
details, but it is a fact that the strength of the Indian infantry battalions
has been cut down by another 84 men. It is now 728, whereas it used
to he 826 before the Incheape recommendations. That, Sir, is the furthest
limit to which, in the opinion of the military authorities at the present time,
it would be wise to reduce a battalion from a tactical point of view.

Pandit Hirday Nath Eunzru: May I put a question to my Honourable
friend? The Inchcape Committee recommended that the war strength of
an Indian battalion shou!d be 766; that is, it recommended that the
strength should be reduced immediately from 826 to 766; and in addition
to this it recommended that, after the formation of o proper infantry
reserve, the peace strength should be 20 per cent. below the war strength;
am I therefore correct in saying that we have to reduee not 826, but 766
by 20 per cent.?

Mr. G. M. Young: I have given the House the reductions that have
been made in the light of the needs of the reorganisation. These are the
reductions that have actually been made. Further reduction, even to the
extent of 30 or 40 men, would not result in an economy sufficient to.
bridge the gap of Rs. 4} crores, which was under discussion during the
general discussion of the Budget. I hesitate to sav exactly how much it
would come to; but certainly it would not come to more than half a crore
at the outside.

Another measure of retrenchment that has boen suggested by my
friend was the reduction of British troops. 8ir, I have been in this House
now for some years; and I have heard that suggestion occasionally put
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terward, but it has almost always been by way of iuterruption. The other
day, towards the end of the general discussion on the Budget, my Honour--
able friend, the Leadcr of the Oppositicn, made a speech sumrmarising the
discussion, and dwelling at some length upon the necessity of reducing
military expenditure. I may not have heard him correctly, but I do not:
think that he put forward that suggestion in the course of his speech.
However, when the Finance Member rose to reply, and himself reached:
the question of the reduction of military expenditure, my Honourable
friend called out from his seat, ‘*Why don't you reduce two or three inter-
nal security battalions? I understand there ure 28 of them'’’. 1 have
myself been subjected to similar interruptions, but I have never known
this House discuss seriously the question of the reduction of British troops.
7 think thatit is a problem of sufficient importunce to merit something
more than an interruption; and if Honourable Members wished it to be

discussed on the floor of this House, surely they have had plenty of
opportunities of doing so . .

Pandit Madan Mohan Malaviya: Has not aitention been drawn muny
times to the desirability of reducing the internal gecurity British troops?

Mr, G. M, Young: Yes, Sir; but almost alwuys by way of interrup-
tion . ... ..

Pandit Madan Mohan Malaviya: Not necessarily; in the course of debate:

also.

Mr. G. M. Young: Sometimes in the course of debate, but repeatedly
by interruption; and never has it been discussed on a Resolution on the
floor of this House.

Pandit Madan Mohan Malaviya: Will my Honourable friend give the:
reason why Government think thut 28 battalions are maintained as internal
security British troops and why they cannot be reduced?

Mr. G. M. Young: I think the answer to my Honourable friend’s
question was given by my Honourable friend, Sir Abdul Qaiyum, when
he mude his interruption.

An Honourable Member: Oh! On behalf of Government ?

Mr. G. M. Young: He frankly said, as far as I understood him, that
he did not wish a single soldier to be reduced.

Pandit Madan Mohan Malaviya: My Honourable friend complained just
now that we did not discuss this matter seriously. Is he serious when
he presents to us the remark of Sir Abdul Qaiyum on this point that not
& single soldier can be reduced? Is he serious?

Mr, G. M, Young: I made no complsint at all. I merely said that the-
gubject was one worthy of something inore than an interruption, and 1
still say so.

Mv Honourable friend, Colonel Crawford, asked me one or two ques-
tions. He asked to what extent we might be able to reduce our covering
troops as a result of our policy on the frontier. Of course that is a ques-
tion that will be borne in mind. We have not come to any conclusion
yet. We have only just reoccupied Wans, and I think it is hardly the
time for a reduction just now. He also asked me to what extent the-
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-development of our air force, and of mechanisation, has led to retrench-
ment in other directions. That, again, Sir, is a problem that is constantly
kept in mind. But the Royal Air Force is now only at the strength which
‘was originally recommended for it shortly after the war. We have sinee
added two squadrons, which were originally recommended. As for
mechanisation, it is by no mecans as yet complete; but as I say, these
problems are constantly in our mind. He also asked us whether mechani-
-sation will not land us in greater recurring charges than animal transport.
That is not the opinion of our experts. The opinion of our experts is
contained in the memorandum which I laid on the table in September 1928,
and is that it will involve some slight reduction in recurring; expenditure
in peace time, and an enormous reductions in recurring expenditure in
war,

1 do not think, Sir, 1 have now anything more to say but this. The
‘motion before the House is not a token cut. It is a motion for the
reduction of the Army Department grant to onc rupee. There will be
two direct effects of this motion, if it is carried. The first is that it will
throw out of employment a very large body of Indian Government ser-
vants and only a few Kuropean Government servants. (An Homourable
Member: ““That is non-votable.”’) The sccond effect of this reduction
‘would be to deprive this Honourable House of its only means of criticising
and keeping control, such as it is, (Lsughter), over military expenditure.
I do not know if the Honourable Members who vote for this motion will
<o it with cither of those two objects in mind, or if they will be doing it
21 anticlzipation of the grant being restored by His Excellency the Governor
aeneral.

Mr. M. A, Jinnah: Sir, I think this House deserves congratulations
that we have had at last some statemont from the Department which
the Honourable Member represents and which takes away something like
54 or 55 crores to keep it up. It is & most extraordinary position in
this House, that this is the first opportunity we have of hearing anything
about what the Honourable Member has done in the course of the official
year and why the expenditure is necessary and so on and so forth. S8ir,
it was the ordinary practice of this House that the Commander-in-Chief,
who is the Member-in-charge of this Department, usually made a state-
ment at least in the course of general discussion on the Budget. The
last of such statements was made, I believe, in 1928, and on that occasion
‘hig statement was a detailed statement, and further he gave us informa-
tion as to what the Government were doing, what their policy was, what
‘their programme was, how they were spending money and so on.
But, 8ir, it happened to be the duty of some of us here ruthlessly to
-oriticise, not the Commander-in-Chief ag such, but the Member-in-charge
of that Department speaking on behall of the Government of India, and
it seems that, since then, the Member-in-charge of that Department is
no more here. That date marks his exit from the floor of this House.
Now, Sir, I want to know who is the Member-in-charge? If the Com-
mander-in-Chief thinks that this House is not worthy of him to sit in
‘his uniform as the Field-Marshal, T want to know who is the Member-in-
charge on behalf of the Government of India who is accountaeble to this
House, and who can, with some responsibility and with some authority,
ake any statement with regard to the policy of the Government of India-
Nobody. Of course, we have got the Army Secretary here. I have a
great personal regard for my friend, Mr. Mackworth Young. But, Sir, T
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hope he will not follow his Chief und leave thig House if 1 criticise him,,
beoause 1 shall certainly miss him, because 1 think he is the finest Secre-
tary that could be put forward to evade every question, to draw red
herrings ucross our path und misicad this Hous: in every way he can.
But what is his position? Where does he stund? What can he speak?
You might as well—1 say with great respect to hini personally—you might
as-well put there u clerk who will reud out whatever he is told to read
out to this House tu the best of his abilities. Is this the way you are.
“going to treat this House? Because the Commander-in-Chief is not here,
we have nobody herc on behalf of the Government of India in charge of
this Departinent to meet us on the floor of this House. I pity the poor:
Secretary, who hus only got to carry out the orders and instructions
issued to him. Is he responsible for the policy” Can he put forward
the policy? No. Well, Sir, I think it hug been repeatedly said before,
and 1 do usk the Government of India carefully to consider this extra-
ordinary position. This Army Department, which takes away not only
54 or 55 crores of rupces o year of the total revenue of this country to
spend ag they like, but which is also responsible for the military policy
in this country bas no responsible member to represent it in this House?
Of cowrse, my friend, Mr. Young, is very clever. When he meets some
arguments to reduce the British troops, to make this reduction here or
retrenchment there, the answer is: ‘‘Oh, well, we cannot endanger the
- safety and the security of India. Thig is absolutely necessary,” and so
on. Now, Sir, thut is an expert opinion behind him. 1 cannot, nor can
any Hongpurable Member who is not ucquainted with the technique and
the strategic pomt of view, possibly challenge an opinion from that side
that the strength of or the composition of the Army is absolutely essentinl.
But why do you misrcpresent the position that we take up? The posi-
tion that we take up 1s, not that you should reducc the Army so us to
endanger the safety of Indin with regard to either the internal security
or the externai aggression, I for one, Sir, stunding in this place have
never suid that you should reduce the Army by a single soldicr which will
‘endanger the safety of India. That has never been my point, nand I do
pot think that is the point in the mind of sny Honourable Member in
impressing upon the Army authorities the necessity of offecting retrench-
‘ment or reduction. But says the Secrctary: *“You ask us to reduee the
Dritish troops. Why don't you table u Resolution?”’’ Surelv, Mr. Young
kncws why. What will be the answer of Mr. Young? He will ask, ‘*‘What
‘will you substitute for it?’’ Naturally, would you not put that question?
And what js the substitute that I ean offer? You will then say, “*You
are on the horms of a dilemma. You wanted to take away the British
troops, but what is the substitute you can offer?’” I say I cannot offer
a substitute,—how can I? That is just, 8ir, how Mr. Young can very
well ask us, ““Why don’t you raise the question by way of a Resolution?’
Sir, Government understand perfectly well why we don’t raise that
question.. Our point is this, that you will never be able to get rid of this
garrison,—the Indian Army, composed both of British troops and Indian
troops as it is constituted at present is a garrison,—you will never be
ubje-to get rid of this garrison so long a8 you have not got materials ready
to mnke the Army a national army. Now, that is the policy, and that
is the programme which T want the Government of India honestly to
follow. Do vou wish to nationalire the Indian Armv or you do not? Then
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you will ask me, “"How are we to do w?”’ Well, if you do not know it,
I have repeatedly told you, and I shall vepeat it again, thut us long as
we have not got a sufficient number of Indian ofticer runks, it is not possible
for us to nutionnlise the Indian Army, and I think Mr. Young will honestly
admit that, if not on the floor of this House, at least in the lobby, How
can you nationalise an army? IBecause Mr. Young knows perfectly well,
and 1 think Coloncl Crawford ought to know it,—that it is impossible to.
nationalise your Army unless you have got your officer ranks.  That is
exuctly the first step, the fundarnental step, on which we have concentrat:
vd; and ot only have we concentrated, but even Lord Rawlinson con-
centrated on it. Why? Kven the Govermmment of India realise it, and
they have, by implication, if not expressly, admitted that the first thing
to do is to Indianise the officer ranks.  Sir, officers, I admit, cannot be
made to order. A certain amount of training is necessary ; but of course,
m;, friend, Colone! Crawford, went much further, According to his argu-
ment and his conclusion, it comes to this, that you can only malke officers.
quickly if there is a civil war or revolution in the country. If he wants
to wait for that, he might get it; but don’t wait for that . . . . .

Oolonel J. D. Orawford: | should like to point out, Sir, that I said
thut officers were mude during the Great War because they were under
much greater control than the regular officers whom you require for the
regular Army,

Mr. M. A, Jinnah: No, Sir. Youwr statement was quite correct that
officers are made by u revolution, by actual war, whether it is civil or
international. It is u perfectly sound proposition, according to Colonel
(rawford. But do you want to try that method? Probably, if there had
not been a revolution in Franee, Napolaon would ncver have been heard
of. It was the revolution that mudec Napoleon, and there are many
Napoleons probubly in ¢mbryo in Indin, who may come forward and even
excel your Commander-in-Chief.  Are we going to try thut method? We
want constitutional evolution. That is why T am standing on
the Hoor of this, House. Do you want to follow this policy
honestly or do vou not? Do vou wunt the officer ranks of the Indian
Army to be Indianised, or to vou not? That is the whole question, and
until you reecognise that and nationalise your Army, and get a second line
of defenee, it is no use my tabling n Resolution and asking you to reduce
white troops or black treeps, '

Now, who is responsible to this Housc? Who cares for the opinion
of this House? Herc is n question put in the House of Commons by
Commuander Kenworthy.  He said the mautter was cuusing uneasiness
among Britain’s best friends in India, and asked. for an ussurance of
sympathétic consideration. Mr. Benn replied that he was ready to con-
pider the extension of the scheme of Indianising the eight units in the
Army us soon us the Government of India felt justified in recommending
it on the results achicved. Well, have vou done that? Why have you
not done that? We in Indina are in this position.  There is the Army
Becretary; there is the Commander-in-Chief, there is the Governor (iemeral
in Coundil, there is the Secretary of State for India, the British Cabinet,
the Imperial General Staff and the Tmperial Defence Committee, and
after all these bodies, who were referred to by my friend, Raja Ghazanfar
Ali Khan, had been consulted, before His Excellency the Commander-in-
Chief made that so-called ‘‘datisfactory’’ announcement on the 8th Match,

4 P.M.
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1928, after digesting the Report of Sundhurst Comumittee for neurly
two years. Between these bodies and authoritics one does not know where
India stands. Naturally Mr. Young feels that he has got this bad and
rotten case to defend- He does his best agpd jogs along as best he can.
What does he suy about the Sandhurst Committee’'s Report? He says
it is Dot right to say that we have not nccepted any of the recommenda-
tions of the Sandhurst Committee. Strictly, technically, perhaps he is
right, because the recomnmendation of the Sandhurst Committee was that
the number should be doubled in the first year. My friend asks, ‘‘Huave
‘we not done that?"’ Well, Sir, 1 am surprised that o responsible Member,
‘gitting on the Treusury Bench, should talk in thig fashion. I ask, is that
the recommendation, or the only recommendation, of the Sandhurst Com-
‘mittee? We asked you to give us bread and you are giving us stones.
The very foundation ot the recommendations of the Sandhurst Committee
‘was the establishment of a Sandburst in India-  What other
recommendation of the Sandhurst Committee have you carried out? Have
_you carried out this recommendation to double the number of vacancies
up to now? You have not. Why have you not? The Honourable
-Member says, ‘‘Oh, we cannot get suitable candidates’’.  Why not?
You say, ‘‘They are not forthcoming’’. When u responsible Member comes
here and says that he cannot get 20 or 24 or 27 suitable candidates for
Sandhurst, 1 refusc to believe it. 1 say there is something rotten in your
system. You know that is the testimony of no less an authority than
8ir Malcolm Hailey, who is not always favourably inclined towards India.
1f vou have got eyes to see, look at the cricket fields. Why is it that
you are mot getting these candidates? There are reasons and you are
responsible for them. You proceed in this matter in such a way that,
instead of encouraging the people to put their heart into it, instead of
bucking them up, you start in a manner which throws a damper on them.
"Take the cight unit system. FEvery British officer, be it said to his redit,
‘who appeared before the Sandhurst Comnmittee, emphatically condemuned
the eight unit scheme, and cqually and naturally more emphatically every
‘Indisn officer who held the King’s Commission, who was examined before
‘the Sandhurst Committee, opposed it- The reason is an obvious one. It
.means this, that under thig scheme an Indian would never command a
British officer. When you tell this to an Indian boy, it chills him. It does
not encourage him. It makes him feel, ““What is the good of going into
this business?’’ Mr. Young says, ‘‘By Indianising these eight unmits, you
will get an officer who will be in charge of the regiments in 22 or 28
vears.”” Does he suggest that otherwise it will take 100 years?

Mr. G. M. Young: Perhaps my Honourable friend will allow mc to
.correct that statement. I did not say that. What I said was that, by
this system, you will get a regiment officered entirely by Indians in approxi-
mately that time, which you would not get under the Skeen Committee’s
scheme.

Mr. M. A, Jinnah: What is the idea of that? Why don’t you have the
-entire Treasury Bench composed of Indians or a portion of it by means
‘of an eight unit scheme of segregation? What is the use of putting for-
ward these arguments? Why don’t you confess it? Why don’t you
honestly say that you do not want an Indien officer to ecommand over a
British officer? ‘T nssure you it will be much better for vou to say that.
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rv to mislead ue, because it will not serve any good purpose at all.
]lgaowltoitttvgu a very important recommendation that the eight unit scheme
should be given up. Has that been sccepted by the Government? No,
it has not been accepted. Even todasy what do we hear? In thig connec-
tion I would like to quote from the speech of the Commander-in-Chief,
0Of late, he has taken to making statements in another place, and this is
what he said there, while referring to the Establishment of a Sandhurst
and the abolition of the eight unit scheme :

“The former was recommended to be esteblished only in 1833. Governmeut did
not feer oconfident that the cadets coming iclprwud for an th‘ldu; .Bu:?‘hrat.o Wdevl;:
lind for being sufficient either in quality or in quantity to justify Governm
:::«l.lertm tL:e henfry expenditure involved in the immediate creation of a Sandhurst

in India.”

Now, Sir, who says that wo want a Sandhurst to be established imme-
diately? It is quite clear and it is understood that the Bandhurst is to
be established in 1988. It is also quite clesr and understood that the
number is to be incrensed gradually, and if you follow the recommendations
of the Sandhurst Committee, which I have always described as inter-
dependent or interwoven, you will find that they are intended, to a very
great extent, to spur on the recruitment and to encourage it. If you take
it as a whole and whole-heartedly support it, and not talk too much
of the time-table, referred to in the Sandhurst Report—as if the Govern-
ment of India were the only suthority in whom the entire wisdom was
centred—the difficulty will soon be solved. We are told over and over
again that it is difficult to follow the time-table. If you cannot accomplish
it, no crime will be committed. But why don’t you accept it? Bay that
we do nccept the time-table, snd we will do our best to accomplsh it.
Supposing you do not succeed in it, what will happen? Will the heavens
fall? Why are you then quibbling? Why don’t you frankly say that we
do accept this and we will do our best and carry out this programme as
it is recommended by the Sandhurst Committee. We will go on increasing
the number. Of course, if you do not get the candidates, it is no fault
of vours. Then you should’ explain to us why you cannot get them.
But why don't you endorse it? Why do you hesitate? That is what I
cannot understand. That shows that you do not want to ‘ocncourage the
recruitnent, and that your continuation of the eight unit scheme is a
damper and is certainly against the entire sentiment of the Indian youth.
You do not even admit that vou will go on with the increase of the number
according to the time-table. I will quote to the House what the Honour-
able Mr. Mackworth Young said on the last occasion., But today he says
that he is glad that the result of the last examination was more favourable.
Why do you want it to be forced step by step, und why do vou want to be
humiliated in this fashion? You know it perfectly well, that you can
earily get 27 boys if you want to. This is what he said on the last occasion :

‘What we cannot do is to prophesy that that event will take place in 1033.”
(T'hat is, the Sandhurst.) ‘1 have never been able to understand what Honourable
Memliers want, nor how have we turned down, as they say, the recommendations of
the Bandhurst Committee in this respect. We have started this year exactly the
number of vacancies for Bandhurst which the Committes recommended. We have
never up to this moment succeeded in obtaining the full number of candidates for the
vacancies at Sandhurst. All we sady is that we are not going to raise the number of
our 20 ahove the initial recommendation of the Indian Sandhurst Committes until we
o wmetlazg‘hhke 2:3 csndlg’?tu;. The Committ;o, on the;, other hand, postulate 20

is year, e next year, the next , and so on subject, of course, to suitabl
g:.nndxydntea being loﬂbomy ing." yom ! to ble
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Why don’t you accept it? Am I not justified in saying that the three
main fundamental recommendations of the Sandhurst Committee are not
accepted by the Government of India?

. Now, let us take the subsidiary recommendations of the Sandhurst
Committee. Have they been accepted? Have you done anything with
regard to the physical training and drill? This House had to pass a Reso-
lution, and I believe mny friend Dr. Moonje brought in that Resolution.
Until he brought in that Resolution, and that was in 1928, what did the
Government do? Did they do anything?” No. And what nbout the Reso-
lution which we passed the other day here, namely, the co-ordination of
other educational institutions, which should give training to the boys which
would help them if they ever chose to take up a military career for them-
#elves? My friend here, the Honourable the Becretary of the Education
Department, told us many rosy things, but did he tell us what lead they did
give, as recommended by the Committee since 1926? What about that?
Nothing was said about it until that Resolution was brought up here.
Then the Government, like a drowning man who catches at n straw, were
willing to accept the amended Resolution of Colonel Crawford. What 1
say is this. There was no need for any Rerolution. Government onght
to huve carried this out. If they told us that, in conscquence of these
recommeondations, we have taken the following steps, and have achieved
these results, then I would have thought that there was somebody there
responsible to this House in charge of the Army Department. But you
have not done that either.

May I ask frankly and honestly, which other important recommendation
of the Sandhurst Committee you have endorsed? And yet, Sir, I am
astonished. To my amazement I find that a man in the position of the Com-
mander-in-Chief makes a statement in the other place, and says thut we
have given effect to every recommendation of the Sandhurst Committee,
except the establishment of a Sandhurst and the scheme of eight units.
Sir, if it had not been the Commander-in-Chief, if anybody else had made
}:hat statement, I would certainly have characterised it as a tissuo of
ies.

8ir, you are trifling with this qucstion. What is the position? We
started the inauguration of this policy in 1918, when for the first time in
the history of India, you admitted the sons of the soil as eligible for the
King’s Commission. That was how many years ago? Twelve years ago.
And what is the total number of Indian Commissioned officers today? It
will be 107 in April this year. Ome-hundred and seven, out of how many?
As many as 8,200 of officers’ rank and yet, Sir, the Army Becretary stands
here and says to me; ‘“You may accuse me that we are not going fast.’
1 say, you are proceeding in & most disgraceful manner, unworthy of any
Government who honestly believe in their own declaration that you want
to Indianise the officers’ rank in Indin. 8ir, on this subject, it is difficult
to Bpéak with restraint because. of misrepresentations and misleading argu-
ments that are advanced. And what are we told in this House, Sir? Is
there a man—I venture to say, there is no man—who is not the well-wisher
of the poor Indian soldiers? Has there ever been uttered a single word
in this House against the poor Indian soldier, the sepoy who started his
life on Rs. 7 a month in 1888, as the gallant Captain Hira Singh pointed
out tous? Have we ever grudged them, have wé ever grudged you, Captain
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Hira Singh, a fair trentment? What is the poeition of the poor Indian
soldier in the Army? Yes, you are loyal, you give up your life for the salt
that you eat, for the master that you serve. Whoever grudges you any-
thing, so far as these Benches are concerned? And vet I know it is e
wicked thing to do. I know it is represented that, whenever this House
wants to cut down military expenditure, it is said that these representatives
of yours in the Legislature are responsible for all the troubles of the Indian
soldiers. We had heard my Honcurable friend, S8ir Abdul Qaiyum. I
listencd to his speech with great attention. His heart, Sir is with us
(Hear, hear), but his head is there (pointing to the Government Benches).
{Laughter.) He consciously or otherwisc reflected. as a mirror, the views
and sentiments and feelings of the Treasury Benches which, after he had
finished, rewarded him and gave a great deal of applause. There happens
to be a common chord running between my Honourable friends on the
Treasury Benches and my Honourable friemi’ Sir Abdul Qaiyum.

Nawab Sir Sahibzada Abdul Qaiyum: I did not notice any applause.

Mr. M. A. Jinnah: But I did; because the Honourable Member was
excited (Laughter), he did not notice. I am stating facts quite correctly.
Although he was in great difficulty, ond felt preat pains and labcur, he
ultimately said, you should at least give effect to the recommendations of
the Sandhurst Committee (Hear, hear and Laughter), because he had signed
it. After all, it is his old love, notwithstanding the fact that, since he
signed it, he feels that communal tension hag grown much, which of course
does not entitle him to ask for reforms in the North-West Frentier Provinee. -
I hope he will not ask for reforms for hig province.

Nawab 8ir Sahibzada Abdul Qaiyum: If Government will take back the
reforms from the provinces which are worse than the North-West Frontier
Province in many respects, then I shall not ask for them.

Mr. M. A, Jinnah: The Honourable Member is asking for them because

other provinces ask for them. - .
Nawab Sir Sahibzada Abdul Qaiyum: Yes, because other people have
them.

Mr. M. A Jinnah: As I alteady said, my Honourable friend’'s heart is
with us. That is enough for me, because he occupies & very difficult posi-
tion. Well, 1 hope and trust that, when a division is taken, he will go
with me into the lobby.

Nawab Sir Sahibzada Abdul Qalyum: What ‘will they do with one
rupee? They cannot even disband the Army with it.

Mr. M. A, Jinnah: My Honourable friend is now immersed in the
thought that, if we cut down this Army grant to only one rupee, as my
Honourable friend Mr. Young pointed out, it will be only your country-
men who will suffer, not others. Well, what does it matter? After all,
there is His Excellency the Governor General, who has the power to put
right a matter, and he will do so. But apart from any frivolities, I do
want you to understand that there is a very big constitutional issue involved
in this vote. I know some Honourable Members will say, why practically
reject the _wholgvﬁrant if you only want to pass a vote of censure on
Government ? y don’t you give a cut of Rs. 100 or Rs. 2007 Well,
8ir, a cut of Rs. 100 or Re. 200 does not compel certification. I say that,
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from a constitutional point, it is the only way in which I can defeat the
Government—it may be the fiction of a constitution—it is a fiction. In
reality Government are irremovable, the Government are irresponsible, as
vou heard yesterday, in fact even the Honourable the Home Member
admitted that you cannot dv anything to them. they are n permunent
fixture (Laughter), you can do nothing to them—1I say that, in const'tu-
tional language, if I compel the Governor General to certify a grant, then
in constitutional language, I have unequivocally defeated this Government,
and if they have got any self-respect, they ought not to occupy those
Benches. But here they will do so all the same. (Laughter.) That really
is the position, and therefore I hope that my Honourable friend, Sir Abdul
Qaivum, will not hesitate on that score.

Nawab Sir Sahibzada Abdul Qalyum: Hope against hope.

Mr. M. A. Jinnah: Then, I will git down as hopeless, and I hope there
are other countrymen of mine who will walk with me into the lobby and
defeat the Government. (Applause.)

(Mr. President having stood up to put the question to the House.)

Mr. Arthur Moore (Bengal: European): B8ir, I rise to a point of order.
Is it in order for an Honourable Member of this House to refer to His
Excellency the Codmmunder-in-Chief’s statement in another place and say
it is a tissue of lies? The Honourable Member should make some with-
drawal.

Mr. President: The question is: )

“That the Demand under the head ‘Army Department’ be reduced to Re. 1.”

'The Assembly divided:

AYES—40.

Abdoola Haroon, Haji. Lalchand Navalrai, Mr,

Abdul Matin Chaudhury, Maulvi. Malaviya, Pandit Madan Mohan,
Abdullah Haji Kasim, Khan Bahadur Mitra, Mr, 8. C.

Haji. Mody, Mr, H. P,

Acharys, Mr. M. K. Moonje, Dl:. B. 8.

Aney, Mr. M. 8. Mukhtar Singh, Mr.

Ayyangar, Mr. K. V. Rangaswami. Munshi, Mr. Jehangir K.
Bhargava, Pandit Thakur Das, Murtuza Saheb Bahadur, Maulvi
Chaman Lall, Diwan. Sayyid.

Chetty, Mr. R. K. Shanmukham. Neogy, Mr. K. C.

Das, Mr. B. Pandya, Mr. Vidya Sagar.
Dutt, Mr. Amar Nath. Patil, Rao Bahadur B. L,
Farookhi, Mr. Abdul Latif Saheb. Purshotamdas Thakurdas, Sir.
Ghazanfar Ali Khan, Raja. Rahimtulla, Mr. Fazal Ibrahim,
Gour, Sir Hari Singh. Rang Behari Lal, Lala.

Gulab Singh, Sardar. Rao, Mr. G. Sarvotham.

Haji, Mr. Barabhai Nemchand. Reddi, Mr. T. N. Ramakrishna.
Hyder, Dr. L. K. Shafes Dacodi, Maulvi Mohammad.
Ismail Khan, Mr. Muhammad. Shah Nawaz, Mian Mohammad.
Tswar Saran, Munshi. g‘."g?; Kumar Rananjays,
-Javakar, Mr. M. R. s.““ » Mr. Gays Prasad.
, Jehanzir. 8ir Cowasji. T",‘::’;‘"“J“o r. B,
'Jinnah, Mr. M. A, alatuley, Mr. §. D.

Kelkar, Mr. N. O, Yokab, Moalvi Muhammad.
Kunzru, Pandit Hirday Nath. qer Al Khen, Sir.
-Lal. Mr. Hari Prashad.
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NOES—44.

Abdul Aziz, Khan Bahadur Mian,
Abdul Qaiyum, Nawab 8ir Sahibsada.
Alexander, Mr. W.

Banarji, Mr. R.Jwtym.

Baum, Mr. E. F.

Chatterjee, The Revd. J. C.
Coatman, Mr. J.

Cocke, Bir Hugh.

Cosgrave, Mr, W. A.

Crawford, Colonel J. D.

Orerar, The Honourable Sir James.
Crosthwaite, Mr. H. 8.

Dalal, Dr. R. D.

FKerrers, Mr. V.. M.

French, Mr. J. C.

Gidney, Lieut.-Colonel H. A. J.
Gwynne, Mr. C, W.

Hamilton, Mr. K. L. B.

Heathcote, Mr, L. V.

Hira Singh, Brar, Sardar Baladur,

Honorary Captain.

Howell, Mr. E. %

Jawahar Singh, Sardar Bahadar
Bardar.

The motion was adopted.

Mr. Pregident: The question is:

Kikabhai Premchand, Mr.

Lindsay, Sir Darcy,

Mitra, ghe Honourable Sir Bbhupendra
Nath.

Mitter, The Honourable Sir Brojendra.

Monteath, Mr. J.

Moore, Mr. Arthur.

Mukherjee, Rai Bahadur 8. C.

Noyco, Sir Frank.

Pai, Mr, A. Upendra.

Parsons, Mr. A. A. L,

Rainy, The Honourable Sir George.

Rajah, Rao Bahadur M. C

Rau, Mr. H. Shankar.

Sahi, Mr. Ram Prashad Narayan.

S8ams, Mr. H. A

Schuster, The Honourable Sir George.

Scott, Mr. J. Ramsay.

Slater, Mr. 8. H.

Sykes, Mr. E. F.

Tin Tuat, Mr.

Yamin Khan, Mr. Muhammad,

Young, Mr. G. M,

“That a sum not exceeding Re. 1 be granted to the Governor General in Council

to defray the charges which will come in course of payment during the year ending the
31st day of March, 1931, in respect of ‘Army Department’.’ N

(On Mr. President declaring for the ‘‘Noes'’, some Honourable Mem-

bers on the Opposition Benches maintained that ‘‘the Ayes have it’’.)

Mr. President: The Honourable Members: should have challenged a

The motion was negatived.’

division at the proper time. I have already declared the result. The
‘“Noes’’ have it.

The Assembly then adjourned till Eleven of the Clock on Monday, the

10th - March, 1980.
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